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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 

and Scheduled Tribes having been authorised by the Committee to 

submit the Report on their behalf present this Thirty-fifh Report 

(Seventh Lok Sabha) on action taken by Government on the recom-

mendations contained in the Fifteenth Report (Seventh Lok Sabha) 

on the Ministry of Home Affairs-Working of Integrated Tribal Deve-

lopment Projects in Orissa. 

2. The Draft Report was considered and adopted by the Committee 

on the Welfare of Scheduled Castes and c~  Tribes at their 

8ittinga held on the 4th and 11th March, 1983. 

3. The Report has been. divided into the following chapters:-

1 Report. 

n. Recommendations I Observations which have been accepted 
, by Government. 

m Recommendations I Observations which the Committee do not 
desire to pursue in view of Government's replies. 

lV. BecommendationslObservations in respect of which replies 

of Government have not been accepted by the Committee 

and which require reiteration. 

v. co n ation r ~tion  in respect of which final re-

plies of Government have not been received. 

4. An analysis of the action taken by Government on the recom-

elations contained in the Fifteenth Report (Seventh Lok Sabba) men . 
of the Committee is given in Appendix IV. It would be oblerved 

v 



vi .-
therefrom that out of 81 recommendations made in the Report 46' 
,,:ecommendations that is 57 per cent have been accepted by the Gov-
ernment. The Committee do not desire to pursue 9 recommendations 
l.e. 11 per cent of their recommendations in view of Government re.-
plies. 19 recommendations i.e. 23 per cent in respect of which replies 
of Government have not been accepted by the Committee require 
reiteration and for seven recommendations i.e. 9 per cent, final repHes 
of Government have not been received. 

NEW DELm; 

MtJI7'ch 24, 1983 
Chait-ra 3, 1905 (5). 

A. C. DAS, 
Chairrman, 

Coommittee on the WelfaTe of Scheduled 
Ca.stes and Schedu1.ed T-ribes. 



CllAPTBRI 

REPORT 

The Report of the Committee deals with the action taken by Gov. 

rn . ~t on the r ~o n ation  contained in the 15th Report 

(~ nt  Lok Sabha)of the Committee on the Ministry f  H 
AAt' W ki 0 OIDe 

~ t . or ng of Integrated Tribal Development Pro 'ects in 

Orissa, J 

. 1.2, In para 1.22 of their Fifteenth Report, while welcoming the 

~o o at of the Government of Orissa to bring 50 per cent tribal 

population above the poverty line during the Sixth Plan period, t
he 

Con nitt~ had hoped that all out efforts would be made by the Gov-

ermnent of Orissa to achieve this target and requisite assistan
ce 

~  be provided by the Union Govemment to help the State Gov-

ernment in achieving their aim. The representative of the Planni
ng 

COmmission had, however. stated during evidence before the Co
m-

mittee that recommendation of the Working Group about bringi
ng 

50 per cent of tribals above the poverty lihe durin'g the Sixth Pl
u 

"as not accepted by the Planning Commission because they feared 
that the object might not be fulfilled due to various factors. Th

e 

Committee , a ~ therefore, expressed their unhappiness over . two 

divergent views about the possibility of bringing 50 per cent trib
als 

above poverty line during the' Sixth Plan period and had recommen
d-

ed in para 1.23 of the report that representatives of the State. Go
v-

ernment, Planning CommisSion and Ministry of Home Affairs shou
ld 

go into the question jointly whether 50 per cent of the tribals can 

De brought above the poverty line by the end of the Sixth Plan an
d 

then devise necessary schemes' and programmes . accordingly a
nd 

create adequate infrastructure for implementation. The Committ
ee 

ad further recommended that the Planning Commission (Depar
t.-

.-ent of Statistics) should maintain separate data regarding develo
p. 

ment and achievement made in the tribal areas for the purpose 
of 

future planning and discussion with the authorities of State Go
v-

ernment. 

1.3. In their reply dated the 31st July, 1981, the Planning Com-

m1ssion have stated that the Report of the Working Group on Trib
al 

I'l.o!vplonment recommended that "In the Sixth Plan the most urge
nt 
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task would be to-create in the economic field, impact' of an order 
which will enable 50 per cent scheduled tribe families to cross over 
the poverty line, requiring increase in productivity levels in the field 
of agriculture, horticulture, animal husbandry, forestry, industry, 
etc:' Planning Commission examined this recommendation care-
tully. It was, however, felt that, since approach to tribal develop-
ment is to formulate area-based plans with focus on scheduled tribe 
families, it may not be possible to fulfil the objective of enabling 
50 per cent of scheduled tribe families to cross the poverty line as 
mentioned in the recommendation, in a single five year Plan. The 
difficulty envisaged in adopting this recommendation as a national 
nonn was that, creation of infrastructure like credit, marketing, 
communication, electrification, health and educational services etc. 
have not yet developed fully in tribal areas while integrated family-
oriented programmes are still in an embryonic stage apart from over-
all constraints of financial resourceS. lIn view Qf this to set a target 
of taking 50 per cent ST families above the poverty line cannot be 
feasible and it would generate a false hope. 

However, any particular State having this objective in view, while 
implementing tribal development programmes and making maximum 
possible efforts towards achieving it is commended. In, this context 
Orissa's objective to enab!e 4.5 lakh families (i.e., 50 per cent of 
total Scheduled Tribe families) to cross the poverty line by the end 
of this Plan is welcome and the Union Government would assist the 
State Government, in their effort for achieving their aim. 

In the recent detailed discussion of Orissa's Sixth Five Year Plan 
for tribal development, it was, however. ndticed that 4.25 lakh of 
scheduled tribe families to be helped to cross the poverty line, has 
been targetted by the State Government On the assumption of a 
much larger special Central assistance than Orissa is entitled to aa 
per formula of distribution of special Central assistance. The State 
o rn~ nt stated that their target will need to be ~a  down if 
special Central assistance proposed was not made available. While 
discussing the State's proposals a number of lacunae in Plan Docu-
ment which would preclude achievement of taking 50 per cent ST 
families above the poverty line, have been noticed. The State Gov-
ernment has yet to identify families below the poverty line and spen 
out the methodology by which the identification would be done. Fur-
ther, ac('ount as to efrort by different  sectors of development, e.g_, 
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ag,riculture, animal husbandry, small scale industries etc., for . the 
'development of individual families and their impact on improving 

the level of living of tribal population has to be worked out. 

1.4. The C~ itt  are not satisfied with the reply of Plannin, 
Commission which shows that there has ~ no proper coordination 

between the State Govemment, Ministry of Home Affairs and Plan-
ning Commission at the planning stage. The Committee are surprised 
that the State Govemment have fixed the target of' bn.nging 50 per 
cent of tribal population above poverty line on a false assWD.ption of 
a much larger Special Central Assistance and are now contemplating 

to scale down the tarket. 

The Committee need hardly stress that the State Gover,nmeot 
should be very careful and realistic in fixing tarrets so that at a later 
stage the failure to achieve those targets should not expose them to 
public criticism and thereby bring bad name to the Government. 

1.5. 'In para 2.9 of their Report, the Committee had emphasised 

that all the concerned Ministries of Government of India should 
evolve suitable programmes for the development of tribal areas in 
consultation with the Government of Orissa, Ministry of Home 
Mairs and the Planning Commission, quantify funds for the on-
going schemes and for new schemes to be implemented and about 
appropriate strategy for their effective implementation so that there 
was pereeptible improvement in the quality of life of the tribal 
people during the Sixth Plan period. The Committee had desired 
that there should be proper' monitoring of various developmenta] 
schemes being implemented in Tribal areas in order to assess their 

performance and achievements. 

1.6. In their reply dated the 31st July, 1981, the Planning Commis-
sion have stated that they have already written to the various Cen-
tral MinistrieslDepartments in regard to their responsibilities for 

programmes to be implemented for the tribal areas I people. 

1.7. The Committee are ,,,ot satisfied with Government'. reply 
and reiterate that all the concemed Ministries 01 the Govemment of 
India should evolve suitable programmes for the development of 
, tribal areas in consultation with the Government of Orissa, MiniJtry 
of Home Affairs and Plvnning Commission, quantify funds for the 

on-going schemes and for new5Cilemes te be implemented and adopt 
appropriate strategy for tlaeir effective implementation 10 that there 
is perceptible improvement in the quality of life of the tribal people 
during the Sixth Plan period. 
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1.8. In para 3.17 of their report the Committee had expre88ed un-
happiness, that the Central Ministries who were required to quantif 
the Bow of benefits from their sectoral programmes to the trihZ 
areas failed to ctischal'ge their duty with the result that no clear pIc-
ture has emerged regarding the impact of vilrioUl programmes exe-
cuted under Tribal Sub-Plan for which funds have been ro i ~ 

partly or wholly by the Central Government, and had impressed 
upon the concerned Ministries of Central Govenpnent to make 

periodical assessments of the achievements made under various deve-
lopment programmes being implemented in the tribal areas. 

~.9. In their reply dated the 31st December, 198~, the Ministry of 
Home Afiajrs have stated that the question of quantification of funds 
for Tribal areas by the Central Ministries is being pursued actively 
with them and this has been taken up with the Central Ministries at 
a very 'high leve1. Discussions have already been held with the 
Central Ministries. Some Ministries have already quantified funds. 

1.10. The Committee are not satisfied with the reply of Govern-
ment and would like t~ know why the Ministries are relUctant to fall 
in line with the Government policy. The Committee cannot help 
concluding that suclt Ministries are not interested in the weHare of 
Scheduled Tribes and are failing to fulfil their responsibillties. 

1.11. In para 4.14 of their report, the Committee had suggested 
that while taking up settlement operation, Government of Orissa 
must ensure that allotment of land to each tribal family was an eco-
nomic unit so as to sustain the family and help them to become eco-
nomically independent. 

1.12. In their reply_ dated the 31st December, 1982, the Ministry 
of Home Affairs have stated that the Government have fixed the 
limit of 2 acres for settlement of unobjectionable encroachment in 
favour,of landless  persons for agricultural purposes. Under the 
Orissa Land Reforms Act, 1960, provision has also been made for 
allotment of surplus land not exceeding 0.70 standard acre to land-
less persons in accordance with the/priority fixed thereunder. 

The sub-Plan approach during the 6th Five Year Plan is to st:o:e 
a balance between area development and coverage of individual bene-
ficiaries. The objective is to ensure that atleast 50 ~ cent?f t~  
tribal families are given adequate financial and techmcal asslstan 
under difterent income generating .. scheJlles to enable them to earn. 

substantial additional income. 
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1.13. The Committee 81't nQt .a~ with the Governme-.t .. "I)' 
Ja .. aada _ e.f' stllidard 8ft'e land which Is ..... ..,..,. te e.eb 
lbdIess person Is an aMeeoDomJe UDlt .... Is quite in.adequat.. M 
..sneh, the Committee .reeommend that die quantum of land allotted to 
.. cia penoa shoul4 be a viable anit 10 'that It ean .sustain tlae family 
of the ~ott  of land. 

1.14. In para 4.24 of their report the committee had recommended 
that early steps should be taken by the State Government to iden-
tify the bonded labourers through a systematic survey. 

1.15. In their reply dated the 31st December, 1982, the Ministry 
of Home Affairs have stated that after dovetailing the scheme of 
Bonded Labourers' identification and Rehabilitation with the 
E.R.R.P. Programme there may be no necessity to engage and spe-
cial agency to survey the in~ nc  of bonded 'labour. According 
to the E.R.R.P., Programme the bonded labourers are identified 
by the village Committee. Any attempt to identify bonded 
labourers through a systematic survey might consume time and 
money without bringing out any thing more tangible and benefi-
cial than what is actually being done under the process of select-
ing through the village committee as envisaged under the ERRP 
Programme. 

1.16. The Committee a~ not satisfied with the reply of Govern-
ment that a systematic survey might consume time and mo· 
ney without brinein8 out anythinl more taagible. The Commit-
tee feel that a systeJll8tic survey is very necessary to identify the 
bonded labourers in the State witb a view to rehabilitate them in 
a planned manner. 

1.17. In para 4.25 of their report, the Committee had urged that 
an independent survey for identifying the bonded labourers 
might be conducted immediately. 

1.18. In their reply dated the 31st December, 1982, the Ministry of 
Home Affairs have stated that certain diftlculties ~r  encoun-
tered earlier in absence of a suitable mechanism in identify;ng 
bonded labourers. In accordance with instructions of Govern-
ment of India to dovetail the Centrally Sponsnored Scheme of Reha-
bilitation of Bonded Labourers with other on going schemes in the 
State the process of. identification of bonded labourers w. accele-
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r~t  under the programme of ERRP after satisfying the definl .. 
t10n of bonded labourer as in Section 2(G) of the Bonded Labour 
System Abolition Act, 1976. .. 
Consequent upon linkage of this scheme with that of ERRP it 

has been possible to accelerate the process of identification of 
bonded labourers and it may be noted that in certain districts like' 
C tta~ , Puri, Balasore, Mayurbhanj. Sambalpur, Sundergarh 
and Bolangir where the incidence of bonded labourers was not 
reported earlier, a large number of Bonded labourers from the 
list of ERRP beneficiaries could be identified. Government of 
India have appreciated the process of identification of bOI\ded la-
bourers through the programme of ERRP. By the end of April, 
1982 out of 21,307 suspected cases of bonded labourers, 11,738 have 
been identified and freed and of these 720 bonded labourers have 
been rehabilitated. BeSides, 6045 bonded labourers are in the pro-
cess of rehabilitation. This appreciable increase in the number· of 
bonded labourers identified and rehabilitated' during the period is 
on account of dovetailing the Centrally Sponsored Scheme of Re-
habilitation of Bonded Labourers with ERRP Programme. Hence 
the question of making independent survey on identification of 
bonded labourer:c: has not been considered necessary by the State 
Government. 

1.19. The Committee are not satWled with the prop-e8S of reba-
bilitatinl the bonded laboUrers who have been identified. The 
Committee feel surpriaed. that out of 11,738 boDded labourers only 
120 could be rehabiUtated by the end of April, 1982. The Com· 
mittee recommend that early steps should be taken to rehabiUtate 
the remaining bonded labourers aDd Government should eDlUl'e 
that benefits flow to these people under various schemes ia 

different sectors. 

1.20. In para 4.44 of their report the Committee baa r co~
mended that the national policy of discontinuance of commerCial 
ven'rling of liquor in areas of tribal concerntration ~o  ~ot be 
given up and the Government of Orissa should review theIr ~
dsion that during 1981.82 no liquor shops would be .closed, and If 
necessary some shops might be opened to check illicit distillation 

and trade. 

1.21. In their reply dated the 31st December, 1982, the ini ~r  
of Home Affairs have stated that keeping in view that EXCise 
Policy adopted by the neighbouring States, the Government. of. 
Orissa adopted the Excise Policy. for the year 1981-82 and decld.:l 
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not to close any more liquor shops on account of prohibition. It 
was futher decided not to :reopen the liquor shops· already closed. 
All possible steps are ,being taken to safeguard the interest of 
tribals. Besides, the number of dry days have also been reduced 
from 64 to 53 in a year in order to check illicit sale of liquor in 
dry days for safeguarding Government revenue. 

1.22. The Committee are not .. tisfled with the reply of Govem-
ment and reiterate their earlier reeommendatioa that the nattOll8l 
policy of diseontinWUlce of eommerda) vendine of liquor in areu 
of tribal concentration should not be given up. 

1.23. In para 5.27 of their report the Committee had recom-
mended that a survey regarding land affected by Podu cultivation 
should be conducted immediately to assess the magnitude of the 
problem so that development programmes can be planned ~or
Ingly. 

1.24. In their reply dated the 31st December, 1982, the Ministry 
of Home Affairs have stated that though detailed survey has not 
been undertaken to assess the quantum of land affected by podu 
cultivation in Orissa, fairly accurate· information regarding extent 
of the area under shifting cultivaton can be obtained from the 
Vegetation maps of India which have been prepared by the Insti-
tute Francies, Pondicherry. The measurement of the patches 
shown in the maps under shifting cultivation in different vegeta-
tional zones comes to about 25793.335 sqr. K. Ms. which means that 
about 17 per cent of the total geographical area of the State of 
Orissa is affected by shifting cultivation. The coverage under 
shifting cultivation includes not only the Swiddenplots but also 
immediate adjacent areas which are seriously affected by the prac· 
tice of shifting cultivation. 

According to a recent study under FAOIUNFPA Project (RASI 
771pOI) on. 'Population Data regarding Forestry Co~ ~niti  
practising shifting cultivation' following area has been mdlcated 
for Orissa State:-

State 

----,_ ..... ---' ----------
A..... under Ihinlng Shifting cuhifttion 
cultiv.tion in a year cycle 

(ha) 

"-limatd Tot.1 Art a 
limier shining culti-
vation 

(ha) 

~i

Ori_ 5,1l9.800 or 51198.00 
Square KiIOJllCtre 

7 5708,600 or 
S7086·oo 
Square Kilmetre 

-----------------------------------
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1.25. The Committee repet that no 4etalled. ..... ey baa ... Wi4e1' 
takOD by Govermaent to useu the qwuatum of land 1lIlder Podu 
eultlvatiOD in Orissa. The Committee teeOlllJJleDd that iueh a sur-
vey Ibould be undertaken to make a realistic assessment of the 
magnitude of the problem. 

1.26. In para. 5.28 and 5.192 of their report the Committee had 
recommended that instead of giving limited ownership rights to 
the tribals they should be made fullftedged oWilers ot the places of 
land on which fruits were grown by them. This wouid not oniy 
give them a feeling of economic stability but also encourage them 
to work tirelessly on their "own land". 

1.27. In·their reply dated the 31st December, 1982, the Ministry 
of Home Affairs have stated that ordinarily the hill Slopes 4ht 
podu ravaged areas which are within the boundary of reset: n!d 
forest. The fruit plants raised in the podu ravaged areas will be 
given to the tribals practising podu cultivation under usufructury 
right. It may not be possible to vest in tribals the ownership right in 
the land lying in t ~ reserved forest are as this might lead to sub-
sequent deforestation for immediate personal gains. 

1.28. The Committee are not convinced with the Government 
reply that if the ownership right of the land in the reserved forest 
is vested in the tribals, it will lead to deforestation. They reite-
rate that the tribals should be made full.f1edged owners of the 
plots of land OIl which t"llt trees are grown by them. 

The Committee need hardly stress that in order to rehabilitate 
the tribal families and to provide them a permanellt means of 
livelihood certain tracts of reserved forests should be dereserved 
to the extent necessary. 

1.29. In para 5.102A of their report the Committee )lad stressed 
that the tribalt of sub-Plan area should be covered by a net work 
of roads connecting the block headquarters sub-divisional head-
quarters and district headquarters with market and other growth 
centrees and Government of Orissa should give the highest prio-
rity to this programme. . 

1.30. In their reply that the 31st December, 1982. the Ministry 
of Home Affairs have stated that the State Plan funds available 
for development of communication in the State and particularly, 
in the Tribal areas are not adequate to meet the need fully. How-
ever, the State Government have taken steps to provide bridges on 
the roads wherever necessary according to availability of funds. 



8 

1.31. lh Para 5.r02, the Committee had recommended that 
more funds should be proVided by Government of India under the 
Minimum needs programme for construction of roads in the tribal 
areas. 

1.32. In their reply dated the 31st December, 1982, the Ministry 
of Home Affairs have stated that the importance of the Roads 
Programme has been accepted by the Planning Commission and 
an allocation of Rs. 6.5 crores is available in the Plan proviaion of 
the  Ministry of Shipping and Transport for the development of 
roads in Tribal Areas under the Central Sector Roads Programme 
for 1980-85. Some State Governments have sent proposals for 
allocation of these funds and the Government of Orissa can also 
take advantage of this fund. 

1.33. The COmmIttee are aurprlsed that the State GoverllldeDt 
Of Orissa Are Dot aware 01 the . allocation of RI. 6.5 crofts avail-
able in the Piau Provision of the Ministry of Shipping and TI"8DI-
port for the development of roads in tribal areas under the Central 
Sector Roads Programme for 1980-85. The Committee emphaaJse 
tlaat the state Govenunent should immediately submit their pro-
posals for road development in tribal areas and get the requlalte 
funds. 

In view of the comparatively low road length in Orissa and 
more particularly in the sub. Plan areas, the Committee recom· 
mend that adequate funds should be provided by the State Gov-
ernment for construction and maintenance of roads falling in the 
State Sector. 

1.34. In para 5.104 of their report the Committee had suggested 
that construction of roads in Forest areas should be the responsibi-
lity of the or~t Department as these roads also helped in the 
Development of forests and more over the public Works Depart-
ment had limited capacity to construct roads in the remote tribal 
ar ~ . 

1.35. In their reply dated the 31st December. 1982, the Ministry 
of Home Affairs have stated that it is actually found that the roads 
wing of the P.W.D. and National Highway are better organised to do 
road works than that Forest Department. 

1.36. The Committee are not satisfied with the Government 
reply and reiterate that construction of roads in the foreet arees 
should be the responsibility of the Forest Department. 
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1.37. In paras 5.139 and 5.141 of their report the Committee had 
urged the State Govt. to ellllure that there was no confusion/over-
lapping in the activities of the two organisations i.e. the TDCC and 
LAMPS and proper coordination is maintained between them. The 
State Govt. should also ensure that proper check was exercised in 
the working of LAMPS and there was no scope for exploitation of 
tribals by the staff working in LAMPS. In view of the fact that 
there had been no proper evaluation of the working of the TDCC 
itself, the Committee was doubtful that this apex body could super-
vise the activities of 223 LAMPS. The Committee had, therefore 
stressed that the State Government could ensure adequate ~ 

vision of the working of both TDCC and of the LAMPS. 

1.38. In their reply dated the 31st December, 1982, the Ministry 
of Home Mairs have Stated that the State Government have ~ 
tituted a Coordination Committee under the Chairmanship of the 
Commissioner, Agriculture and Rural Development for ensuring 
better coordination between the LAMPS and TDCC in the field of 
collection of minor forest produce, surplus agricultural produce, 
distribution of consumer articles and marketing of minor forest 
produce or surplus agricultural produce. Secretary, H.&T.W. De-
partment, Secretary, Agriculture and Co-operation and the RCS, 
Orissa are the members of this Coordination Committee. 

1.39. The Committee do not feel satisfied with· Govemmeat 
reply to the ahove recommendations in as much as the LAMPS are 
not working satisfactorily. The Committee during their on-the-
spot visits have noted that some of the LAMPS do not even pro-
vide the nece!lslties to meet the needs of the tribals. The Com-
mittee, therefore, reiterate their earlier recommendation that the 
working of the TDCC an LAMPS should be evaluated. The Com-
mittee would also like to know how often the Coordination Com. 
mittee has met and what decisions were taken and implemented to 
bring about improvement in the functioning of the LAMPS. 

1.40. In para 5.140 of their Report, the Committee had pointed 
out that the accounts of the State Tribal Development Cooperatiye 
Corporation (earlier known as Society) for the period 1972-74 and 
thereafter had not been a'udited. The audit of accounts for the period 
1972-74 taken up by Chartered cco~ntant  in January, 1975 had 
not been completed due to non-availability of records. The Com-
mittee had recommended that the working of the TDCC should be 
thoroughly examined· and its accounts should be audited without 
any further loss of time to ensure that there is no misappropriation 
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ofpubllc money. Government should also fix responsibility on the 
concerned oftlcers for the serious lapse in not getting the accounta 
audited from year to year. 

1.41. In their reply dated the 31st December, 1982, the MinistrJ 
of HOD!e Mairs have stated that urgency of need to update the 
audit of the accounts ot Orissa Tribal Development Corporation has 
been impressed on the State Government. In the recent meeting 
for finalisation of State Tribal sub-Plan 198Z-83; Chief Secretary of 
Orissa has been especially requested in this regard. Specialstepa 
are being taken for audit of the accounts of the TOCC, omsa by 
the Audit Organisation of the Registrar of Co-operative Societies, 
Orissa. 

1.42. The Committee fail to appreciate why the accounts of 
TDCC have not been audited so far for the IllSt 10 years. They 
stress that these accounts should be audited without any further 
loss of time and serious action should be taken against the delin" 
quents. 

The Committee also recommend that the accounts of all the 
LAMPS should be audited BDDually. 

-
1.43. In para 5.195 of their report the Committee had suggested 

that Government should consider the feasibility of setting up Fruit 
processing plants in area where there is scope for large scale pro-
duction of fruits. 

1.44. In their reply dated the 31st December, 1982, the Ministry 
of Home A1fairs have stated that this is under consideration of the 
State Government. 

1.45. The Committee are not .. tUfted with the reply of Goy· 
ernment. They are of the view that there is considerable IeOpe of 
establishing fruit processing plants in the Small Industri_ Sector. 
They recommend that such roc~ units should be establisla-
ed i.n and around the areas where fruits are grown. 

1.46. In para 5.225 of their report the. Committee had desired 
that rural electrification should be given top priority during the 
Sixth Plan period and more funds should be earmarked for rural 
electrification programme in tribal areas both by the Central and 
Stafe o ~t . . 

. 1.4'7. In their reply dated the 31st December, 1982 the Mlntstry 
of Home AJreirs has stated that there are 18,272 inhabited Re-

3604 LS-2. 
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'venue villages til the sub-plan area covering 11& blocks, out of whtch 
:till the end of 1979-80, 4021 villages were eleCtrified. During the 6th 
Plan period it is proposed to electrify 3007 villages more in the sub-
.plan area. Thus by the end of 8G--85, 7028 villages will be electrified 
in the sub-plan area. 

1.48. The Committee an! not satisfted with Government's refly 
1 ~  reiterate that rural electrifteatiOil should be given top priority 
dunng the Sixth Plan period and blere funda should be earmarked 
for rtl'l'al electrific.*tion programme in tribal areas both by tile 
Central and State-Governments. 

The Committee further suggest that street light should be pro-
,·ided in the tribal villages and at least ODe bulb should be giveD 
free of cost to each tribal family to light their abode. 

.-, 



CHAPl'ER D 
RECOMlVIENDATIONS/OBSERVATIONS WHICH HAVE BEEN 

ACCEPTED BY ~ 

Recommendation No. 1 (Para No. 1.20) 

The Committee note that 68.22. per cent of tribal population of 
the State has been covered under the Tribal Sub-Plan, and under 
Modified Area Development Approach an additional 6.51 percent of 
tribal population will be covered. Thus, under Tribal Sub-Plan and 
Modified Area Development Approach taken together, 74.73 }n!r cent 
of the total tribal population of the State are covered. The remain-
ing 25.27 per cent of. the tribalpopu.lation who are living in a dis-
. persed manner will be covered under normal State Plan Program-
mes, Integrated Rural Development Programmes and the State's 
Economic Rehabilitation of Rural Poor Programme. 

Reply or Government 
. 

Tribal population living in a dispersed manner outside the Sub-
Plan area and pockets of tribal concentration (under MAnA) are 
being taken care of under various income generating schemes im-
plemented under I.R.D. and E.R.R.P. Programmes and schemes 
funded out of State PlaD funds for their economic development. 

[Ministry of Home Affairs OM. No. 16015f22/81-TDN 
dated 31st December, 1982.] 

Recommendation No. 2 (Para No. 1.21) 

The Committee feel surprised that no detailed study has been 
undertaken to auess the degree of achievements made under the 
Tribal Sub-Plan ,approach during the Fifth Plan period. In the 
absence of firm data as to how many tribal families have been bene-
'fited during the Fifth Plan and how many are yet to be covered 
. during the Sixth Plan Period a systematic implementation of varfOWJ 
programmes will not be possible. 

Reply of Govemmeat 

The State Government have decided to evaluate the 5th Plan 
;,achievements of some of the i. T. D. Ps through non-governmental 

13 
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agencies and the T. H. R. T . I. of H. & T. N. Department. During 
the current year evaluation of 5 to 6 I. T . D . Ps will be taken up. 

[Ministry of Home Mairs O.M. No. 16015/22/81-TDN 
dated 31st December, 1982.] 

Recommendation No. 5 (Para No. 1.24) 

The Committee note that Government of Orissa are taking' 
various steps to give publicity to the Welfare Programmes/schemes 
undertaken by them in the Tribal Sub-Plan area with a view to 
create awareness among the tribals about the availability of various 
facilities, financial assitance, subsidies etc. It is however, tQe ex-
perience of the Committee that tribals are not, generally aware of 
the details of welfare programmes/schemes launched by Govern-
ment due to their general ignorance, educational backwardness and 
leading a life in isolation in remote areas of the country. The Com-
mittee, therefore, S'ltggest that apart from issuing publicity litera7 
ture, organising exhibitions, melas etc., documentary films and 
cultural shows depicting the benefits of the Schemes/programmes 
should also be arranged in regional languages so as to enlighten the 
tribals about the advantages of developmental schemes and program-
mes and to attract th.em to particip-ate in them in larger numben 
to get the maximum benefits. 

Reply of Government 

The State Government are talting steps to prepare documentary 
films and organising cultural shoWl!! depicting the benefits of the 
schemes/programmes in regional  languages to enlighten the tribals 
about the advantages of developmenta1 schemes, and programmelf 
and to attract them to participate in larger numbers to get the 
maximumbeneftts. 

[Ministry of Home_ Affail'6 O.M. No. 16015f22/81-TDN 
dated 31st December, 1982.] 

Recommenda.tlon No . ., (Para No. 1.48) 

The Committee regret to note that very sketchy information has 
been furnished to them in regard to the action taken by the State 
Government on various recommendations made by tlie Council dur-
ing its seven meetings held from 1975 to 1980. The Committee feel 
that there is need for  streamlining the whole procedure for the: 
working of the Council and for timely action on the part of Govern-
ment to implement its recommendations. The Committee are per-
turbed at the indifference shown by the Government of Orissa in 
reconstituting the council in January, 1981 ~ o ~ mid-term 



15 

elections were held in the State in June, 19t1O. The fact that ad-
visory Council did not meet even once in the year 1979-80 clearly 
indicates that there is need to improve the working of the Councll 
,go as to ~a  it more effective. 

Reply of Government 

The recommendations made by the Tribes Advisory Council are 
duly examined in consultation with different Departments of Gov-
-ernment for taking appropriate action in the matter. A brief resume 
of the action taken. by the State Government on the recommenda-
tions made by the Council was given since it was not possible to 
give details of action taken in the matter. No meeting of the coun-
cil could be held during 1979-80 due to administrative reasons. Simi-
larly, there was also delay in reconstituting the council during the 
year 1980-81. However, timely reconstitution of the Council and 
holding of its meeting at regular intervals in accordance with the 
provisions contaiped in the Orissa Tribes Advisory Council Rules, 
1950 will be ensured in future. 

[Ministry of Home Aft'ai1'6 O.M. No. 16015/22/81-TDN 
dated 31st December, 1982.] 

Recommendation No. 10 (Para No. 2.11) 

The Committee do not feel happy abo'llt the information 'furnish-
-ed by Ministry of Home Affairs that "periodical progress reports are 
expected from the States". The Committee would like Ministry of 
Home Affairs to ensure that periodical progress reports are received 
regularly indicating the progress of various deveJopmental program-
mes and the actual achievements made in terms of benefits accruing 
to tribal families and villages. These progress reports, on receipt, 
should be examined analytically and the deficiencies or shortcom-
ings brought to the notice of the State Governments for taking im-
mediate remedial action, 

Reply of GOVerDJIl8Ilt 

The recommendations have been brought to the notice of State 
Governments. The Ministry of Home Affairs would endeavour to 
obtain the progress report regularly. The Ministry would also ex-
amine the report th the manner suggested by the Committee and 
short-comings noticed in the implementation of the programme in-
timated to the State Governments for taking remedial action. 

[MinIstry of Home Affairs OJ(. No. 18015J22/8VI'DN 
dated 31st December, 1982.] 
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Recommendation No. 11 (Pan' No. Z 30)· 

The Committee note that the Seventh Finance Commission has 
awarded a sum of Rs. 7.87 crores towards upgradation of standards 
of administration of the tribal areas in Orissa. The Committee hQpe 
all the vacant post.!; will be filled up immediately so. that the work of 
the ITDPs is not hampered on account of non-availability of ade-
quate staff. The Committee trust that the grant of compensatory 
allowance and housing facility will attract competent staff to work 
in tribal areas and this will go a long way in the efficient and ex-
peditious implementation of various developmental programmes 
taken up under the Tribal Sub-Plan. The Committee also recom-
mend that if Rs. 7.87 crores given by the Finance Commission for 
improving standard of administration is not sufficient to achieve the 
objective, Government of Orissa should earmark more funds for up-
gradation of standards of administration in the tribal areas of the 
State. 

Reply of Government 

Steps have been taken by the State Government to fill 'Up the 
vacant posts in the sub-plan areas. 

Qut of State Plan funds a reasonable amount is also being utilised 
in the Sub-Plan areas for infrastructural Development which will 
help in upgradation of standards of administration in the tribal 
areas. 

[Ministry of Home Affairs OM. No. 16015/2Z/81-TDN 
dated 31st December, 1982.] 

Recommendation No. 13 (Para No. 2.3Z) 

The Committee suggest that Government of Orissa should consi-
der the question of havirig Project Officers of higher status in the 
ITDPs in order that they can take independent decisions in matters 
OOndeming the implementation of various programmes. But while 
examining this question they may make into ac~o nt the views 
expressed by the r r n~ti  of the Planning Commission that 
this might lead to lack of coordination between the Collector and 
the Project Officer. The Committee are of the view that before 
taking a final decision in the mater, Government of Orissa should 
study the administrative set up at ITDP level in other States and 
benefit by tl'ieir ri n~ . 
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Reply .. (i.~.t 

. t"be Government of 0riss4' .b,ave intimated that senior Oftlcers 
belonging to LA.S. or Class l Service of the State Goverrunent .ra 
appointed as Project Administrators of I. T . D. Ps. 

[Wnistry of Home Maire O.M. No. 16015f22f81-TDN 
dated 31st December, 1982.] 

Recommendation No. 17 (Para No. 3.18) 

The Committee suggest that separate figures regarding benefits 
which have accrued to Scheduled Tribes under various develop-
lD8IL1:al prop'.mmes during an annual plan, should be maintained 
,iB napect of each ITDP, in order that a realistic a ~ nt can be 
made periodically about the economic upliftment of this backward 
section of socfety. 

Reply of Govel'DJDellt 

Instructions have since been issued by the State Government to 
maintain separate account of benefits accrued to Scheduled Tribe 
under various developmental programmes like IRDP, ERDP and 
schemes funded out of special central assistance and State Plan 
funds. 

[Ministry of Home Affairs OM. No. 16015f22/81-TDN 
dated 31st December, 1982.] 

8ecPJDJnendation No. 18 (para No. 3.19) 

The Committee note that there are there high level committees 
in Orissa, one to review the work of different Departments relating I 

to release and utilisation of funds second to review the overallpolicy 
relating to Tribal sub-plan and third one lmown as Quarterly Re-
view Committee to review the performance of various schemes every 
quarter. The Committee feel surprised that inspite of these high 
level Review Committees there has been considerable diversion of 
funds from one sector to another. This ~n  leads to one conclusion 
that at the time of allocation of funds to various Departments suftl-
cient investigations are not made or relevant a ~ is not collected 
about the implementation of various schemes. The Committee re-
commend that 86 far as possible diversion of fWlds from one eeetor 
to another and also outside the Sub-Plan should be avoided so that 
implementation of a scheme is not interrupted mid-stream for want 

of funds. ." 
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Reply of Govenmumt 

Funds quantified for tribal sub-plan programmes out of . State 
Plan outlay and under Central aI}.d Centrally Sponsored schemes 
are provided in a separate minor head in the budget of concenied 
Departments. No diversion of funds W"0vided in the h'Ildget for 
utWsation in the tribal Sub-Plan area is allowed for ~ ation out-
side the Sub-Plan area without prior concurrence of Finance De-
partment, P&C Department and H  & T.W. Department. Only under 
very ci~  circumstances such diversion is permitted. Cases of 
such diversion are very few and far between. Inter-!;ectoral diver-
sion of funds within the Sub-Plan area is done with the approval 
of the Project level Committee constituted at ITDP level in respect 
of special central assistance alloted directly to the ITDAs. Instances 
of such diversion of funds in respect of State Plan funds have not 
come to the notice of H & TW Department. However, instructions 
have been issued to the concerned Departments to avoid diversions 
of funds from sub-plan area to non-sub-plan area. Steps have been 
taken to ensure that funds are sanctioned to different departments 
and to different ITDAs on the basis of the programmes prepared by 
them and their firm requirement for implementation of the pro-
grammes. This will ensure non-diversion of funds from orie sector 
to another unless it is absolutely necessary under special circums-
tances. 

[Ministry of Home Mairs O.M. No. 16015f22/81-TDN 
dated 31st December, 1982.] 

Recommendation No. 19 (Para No. 3.20) 

The Committee recommend that the Central Government should 
ensure that adequate number of branches of the nationalised banks 
are opened in the tribal areas of Orissa to provide credit facilities 
to the tribals under Differential Rate of Interest Scheme. Govern-
ment should also ensure that the procedure for getting loans from 
banks is simplified and the applicants get loans within a month. 

Reply of Government 

·The current branch licensing policy of the Reserve Bank of 
India is directed towards improving banking coverage in under-
banked districts so as to ensure that there is at least one branch for 
every 2'0,000 people in rural/semi-urban. areas. The' stress is on 
achieving this through provi'Sion of banking facilities at unbanked 
rural/semi-urban centres in the identified defidit diStricts having 
poorer banking coverage than one bank office for every 20,000 peo-
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pIe in rurallsemi-urban areas. In the implementation ,of the pnt-
sent branch licensing policy special conaicieration is being given to 
the opening of branches of }:lanks in the hilly and tribal areas. The 
population criteria generally adopted in assessing the adequacy of 
bankmg facilities in other areas is not being strictly applied in the 
ease of hilly I tribal areas because of sparse popUlation and difficult 
terrain. The Reserve Bank have allowed banks to open offices in 
these areas on a more liberal scale having regard to the need for 
banking facilities in such areas and taking into account the proxi-
mity of the existing bank o i~ to such c ntr ~. 

2. The population group-wise distribution of branches of com-
mercial banks in various districts of Orissa as on 19-7-69 and 31-12-80 
is indicated in ~n i  I. 

3. As mentioned earlier, in terms of the norm of one branch per 
20,000 people in rurallsemi-urban areas all the 13 districts in Orissa, 
were identified as deficit district. The total number of additional 
branches required for these districts to improve the coverage to the 
norm indicated above, was placed at 406. According to available 
information, ReserVe Bank of India have already made allotments 
in respect of 454 centres upto end of June, 1981 and of those, at 290 
centres bank branches have already been opened. 

4. In order to cater to the credit needs of the rural artisans, 
'Small farmers and other weaker sections in the rural and semi-
urban areas, 9 Regional Rural Banks covering 11 districts in the 
state of Orissa have been established. As on 31-12-1960, 7 Regional 
Rural Banks had opened 226 Branches. 

5. Besides the bank branches, large sized multipurpose 'Societies 
(LAMPS) also serve as retail outlets of credit. Many of the LAMPS 
'are receiving credit support from the banks, thus widening their 
effective coverage of tribal areas. In all there were 181 LAMPS in 
Orissa as at the end of June, 1979 with 1.13 lakhs borrowing mem-
bers belonging to SC I ST. Of these, the tribal borrowers number 
91,000. 

6. As regards simplification of application forms and disposal 
of loan applications, banks have been advised from time to time 
to simplify their application forms and lending procedures and 
delegate adequate powers to their branch managers so that ' small 
loans are sanctioned at branch level. 

7. Special steps have been taken to Simplify· the procedures in 
regard to financial assistanoe to small borrowers. In July, 1978 101-
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lowing the recommendations of the liigh Powered Committee (Puri 
Committee) which examined the bank credit problema of small 
seale industries, RBI advised all the scheduled banks to ensure that 
small credit limits upto Rs. 25,0001-and those exceeding this amount 
but lolpto Rs: 2 lakhs should normally be disposed of within a period 
of 4 weeks and 8 to 9 weeks respectively from the date of receipt 
of the application. As such all applications under DRI Scheme 
should be disposed of within a month of their receipt. For this pur-
pose, the banks were asked to vest their Branch M'8.D.8.gers with 
adequate discretionary powers so that 60 per cea.t to 80 per cent of 
the credit decisions were taken at the branch level itaeU. 

8. Banks were also advised to adopt two sets of applications. 
cum apprasial fonns for small scale industrial borrowers viz. for 
borrowers (1) whose credit requirements do not exceed. as. 25,0001-
and (ll) for borrowers whose requirements were between Rs. 25,000/-
and Rs. 21akhs. 

[Ministry of Home Affairs O.M. No. 16015122181-TDN 
. dated. 31st December, 1982.] 

Recommendation o. 21 (Para No. 3.27) 

The Committee trust . that Ministry of Home Affairs will take 
necessary steps to strengthen their existing Cell for monitoring 
pUrposes as they must have the capacity and manpower to evaluate 
achievements of various programmes being implemented under 
Tribal sub-Plans. As the Central Ministry responsible for tribal 
development, they must keep an eye on the overall progress of 
ac i ~ 1 nt  of various developmental programmes. 

Reply of Government 

The Ministry of Home Affairs have sanctioned one post of Joint 
Director and 2· Research Officers in Monitoring Cell of the Tribal 
Development Division of the Ministry. The Joint Director and 
some supporting staff have joined and the Cell bas already startled 
functioning. The question of strengthening the Monitoring Cell fur-
ther will be considered in due course. 

[Ministry of Home Affairs O.M. No. 16015122181-TDN 
'dated 31st December, 1982.] 

Recommenda«on No. Z2 (Para No. 3.28) 

The Committee regret to note that there is a very small Moni-
toring Cell in the Harijan and Tribal Welfare Dpartment, Govern-
ment of Orissa. The Committee. need hardly stress tha't proper moni-. 
toring and evaluation of achievements of development programme 
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is not po'SSible unless a strong Monitoring Cell is set up. The Com .. · 
mittee, therefore recommend that the State Government should 
immediately strengthen their rexiattng Monitoring Cell in the Hari-
jan 'Snd Tribal Welfare Department to make it more eftective for 
monitoring of programmes being implemented and asaessing their 
achievements under Tribal sub-Plan. 

Reply of Government 

A Joint Director has been appointed to strengthen the Monitor-
ing Cell of the H&T.W. Department of the State Government. The 
Monitoring Cell of the Department might now be able to monitor 
the programmes implemented in the sub-Plan area more effectively. 

[Ministry of Home Affairs O.M. No. 16015\22181-TDN 
dated 31st December, 1982.] 

ReeommendationNo.23 (Para No. 3.29) 

The Committee also suggest that ,monitoring Cells should be 
established at ITDP level which should be  made responsible for 
collecting necessary data and information specially in regard to the 
elevation of social and economic status of tribal families and fur-
nish the same to the main Cell in the Harijan and Tribal Welfare 
Departmeht. 

~  of Government 

Steps have been taken by the State Government to establish 
monitoring Cells at the ITDP level. 

[Ministry of Home. Affairs O.M. No. 160151 22 1 81-TDN 
dated 31st December, 1982.] 

Comments of the Committee 

The Committee would, however, like to Imow whether Monitor-
ing Cells have actually been set up in all the ITDPs in Orissa. 

Recommendation No. 24 (Para No. 3.30) 

In order to have proper coordination, suitable proforma .should 
be devised so that the Cell in each Integrated Tribal Development 
Project furnishes statistical data to the main Cell in the prescribed 

manner. 

Reply of Govel'lUlleBt 

A proforma has already' been . prescribed for submission of it3~
tical data by the PrGject Administrators of the ITDAs to the Moot-
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,toring Cell of the Department at the State ~ . But a revised pro-
iorma will be issued shortly to get more detailed information about 
the coverage of families under various income generating schemes 
and details of infrastructural facilities provided in the ITDPs. In 
this connection Government of India in the Ministry of Home Affairs 
have sent a copy 'of the format prescribed by them for monitoring 
the programme at the national level. On the basis of that a revised 
format has been prescribed by the State Government. 

[Ministry of Home Affairs O.M. No. 16015122181-TDN 
dated 31st December, 1982.] 

Recommendation No. 30 (Para No. 4.36) 

'rhe Committee note that the Government of Orissa are alive 
to the probems of tribal indebtedness and they have taken several 
legislative measures to protect the tribals from unscrupulous money-
lenders. They have now introduced the Orissa Debt Relief Bill, 
1980 in the State Legislative Assembly for complete liquIdation of 
loans of weaker section of the Society. The Committee recommend 
that Government of Orissa should take immediate steps to write 
off old debts of the tribal people as h'8S been done in some other 
States. The Committee are of the' view that in order to save the 
tribals from again falling victims to unscrupulous money-lenders, 
adequate credit facilities should be provided to the tribals on easy 
terms to meet their needs of productive and consumptions loans. 

Reply of Government 

The State Government have enacted the Orissa Debt Relief Act, 
1980 to provide for relief from indebtedness to the marginal farmers, 
rural artisans and agricultural labourers. Under this Act every d<:bt 
incurred by a Scheduled debtor before the commencement of this 
Act including the amount of interest if any payable on such debt 
shall be deemed to have been wholly discharged excepting how-
ever certain categories of debts and liabilities of scheduled debtors. 

In order to save the tribals from the clutches of the unscrupu-
lous money lenders, credit facilities are provided through LAMPS, 
Cooperative Banks and Commercial Banks to meet their needs of 
productive loans. So far as consumption loans are concerned the 
T.D.C.C. has started giving consumption loans but the extent of 
such loan given i's very small. 

[Ministry of Home Affairs O.M. No. 16015122181-TDN 
dated 31st December, 1982.] 



23 

Recommendation No.· 3Z (Para No. 4.SO) 

The Committee note that the minimum wages of difterent cate-
gories of labourers have been ~ by the Govt. of Orissa which 
are revised from time to time. The Committee further note that the 
tribal population are engaged either as agricultural labourers or as 
construction workers. Govt. of Orissa have raised 'the minimum wage 
for agricultural labourer from 411- to Rs. 51- in Dec. 1980 but the 
wages for different categories of construction workers which were 
last fixed in 1976 have. not been revised. The Committee hope that 
minimum wages for construction workers will be revised without 
any further delay. The Committee also recomemnd that, the mini-
mum wages should be fixed after taking into account the prevailing 
cost of living and the position should be reviewed periodically in 
the light of ris!ng priCes. The Committee also suggest that for strict 
enforcement of minimum wages surprise checks of records main-
tained by the employers of labourers should be made by the revenue 
'authorities to delect irregularities committed by the employers. As 
proposed , by the Govt. they 'Should taken immediate steps to 
srengthen and streamline their enforcement machinery for the 
purpose., 

• 
Reply of Govemment 

'The minimum rates of wages for the employees engaged in agri-
culture weer last revised and came into force with eft'ect trom 
19-12-1980. Further revision of minimum rates of wages for the said 
employees from Rs. 51- to Rs. 61- per day has also been taken up. 
Minimum rates of wages for the di1!erent categories of emplayees 
employed in construction sector have already been revised in 
August, 1981. 

The minimum rates of wages are fixedlrevised taking into 
account the rise in the consumer''S price index. For conducting· 
surprise checks, the Revenue authorities viz. Tabasildars, Addl. 
Tahasilars Revenue Supervisors, Revenue Inspectors have been dec-
lared as Inspectors, for the employment in agriculture. As regards 
fUrther strengthening the enforcement machinery for implementa-
tion, the main bottleneck is resource constraint. 

(Ministry of Home Affairs O.M. No. 16015122181-TDN 
. dated 31st December, 1982.J 

Recommendation No. 33 (Para No. 5.Z3) 

The Committee note that the Govt. of Orissa have taken up the 
programme of land reclamation and land development in the IUb-
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,Plan area but no ~ r cia 1  progress appears to have been achieved 
in this sector. Under land development programme the targets fixed 
for 1978-79 and ,1979--80 were not achieved. Under land reclamation 
programme 'land varying from 1 to 2 acres wa's allotted to each tri-
bal family. The Committee feel that 1 to 2 acres of land may not 
prove an economic unit for supporting a tribal family. As such, 
the Committee recommend that land reclamation programme should 
be intensified during the Sixth Plan period so that more land can 
be allotted to each tribal family. The Committee further recom-
mended that in view of ihefact that agriculture is the mainly in 
tribal economy special developmental programmes with the ade. 
quate research support should be prepared and implemented in 'the 
tribal areas in order that majority of tribal popul'Btion become self. 
sufficient by the end of Sixth Plan and can cro'ss o ~t.  line. 

Reply of Government 

Thjs is being implemented. 

[Ministry of Home Affairs O.M. No. 16015j22j81.TDN 
dateci31st December, 1982] 

Recomme\ldation No. 34 (Para No. 5.24) 

The Committee have been informed during evidence that the 
land reclamation programme lms not become popular in the tribal 
. areas. The Committee are incined to think that lack of irrigation 
facilities and other packages of services is the main reason why the 
prQgramme has not become Popular. The Committee ~co n  

that after allotting reclaimed land to tribal families, a. team of offi-
cers of the State Department of Agriculture should pay regular 
visits to th08e areas "to study and solve the problems of the allottees. 
The Committee need hardly stress that allotment. of land is only 
the swting point and the experiment· can only succeed if requisite 
services and financial support are made available to the tribal pe0-
ple. 

Reply of Government 

StePs have been taken to take up land reclamation  and land 
development work only in the command areas of irrigation projects 
so ~t the reclaimed and developed lands could be provided with 
irrigation facility. .Further package of services, like input assist-
ance, crop demonstration, supply of bullocks etc. will also be pro-
vided for optimal· utilisation of the lands reclaimed Or developed. 

[Ministry of Home Affairs O.M. No. 16015122181.'i'DN 
dated 31st December, 1982.} 
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Comments of the Committee 

The CobUDittee stress that the maximum beneftt should flow 
to the tribal. On priority b-asis in the programmes .taken up for 
land reclamation and land development work in the command! 
areas of irrigation projects. 

Recommendation No. 35 (Para No. 5.25) 

The Committee regret to note that no survey has so far been 
conducted by the Government of Orissa to find out whether every 
individual tribal landowner possesses proper legal rights to the land 
under his possession. The Revenue Department of the State Gov-
ernment also does not seem to be keeping its land records uptodate. 
The Committee recommend that the land records should brought 

to~at  in the 'sub-pland are and survey should ~ conducttld im-
mediately regarding the rights of tribal people in the land under 
their possession, so that they do not face any difficulty to avail of 
the credit facilities from banks and other cooperatives in the ab-
sence of title to land. 

Reply of Government 

Steps have been taken to make the land records in the sub-Plan 
area ~to at . 

[Ministry of Home Affairs O.M. No. 16015122181-TDN 
dated 31st December, 1982.] 

Comments of the Committee 

ae Committee would like to 'be informed of the COMrete stepI 
taken 'by 'the Government to briDl' the land records upto date and to 
confer proper legal rights to the tribals owning land within • epeei. 
fie.,.rlo4. 

• 
Recommendation No. 36 (Pua No. 5.26) , 

The Committee suggest that in view of the fact that irrigation 
facilities are not avalable to the desired extend in the tribal areas, 
adequate steps should be taken to provide necessary inputs and 
technical no ~ know-how to populari8e dry farming in tribal 
areas. In order to motivate the farmers to adopt dry farming 
methods the fle1d oftlcers of State agricultural Deptt., abould arraage 
'Pl'ta"ticaldeDlDnstrations in selected areas to ccmvinee the tribalB 

about the usefulness of dry farming technique. 
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Reply of' GovermneJlt " 

The recommendation is accepted and being implemented in. 
Orissa. 

[Ministry of Home Affairs O.M. No. 16015122181-TDN 
dated 31st December, 1982.] 

Comments of the Committee 
\ 

The Committee would like to be apprised of specific schemes 
uudertaken by the Government to popularise dry farming methods 
and . also research organisations involved in arr,anging demonstra· 
lion in regard to dry farming technique. T,be Committee also re-
commend that n c ~ funds should be provided. for the purpose. 

Recommendation No. 39 (Para No. 5.48) 

The Committee regret to note that only 6.06 per cent of the net 
cropped area of 26.8 lakh hectares received irrigation facilities by 
the end of 1977-78 in the sub-plan areas. As irrigation is crucial to 
development of agriculture the Committee recommend that top 
priority should be glen to the completion of irrigation projets which 
are already being implemented in Orissa. The Committee need 
hardly stress that more funds should be earmarked for irrigation 
projects during the Sixth Plan period in order to increase the pro-
ductivity of land. 

Reply of Government 

Top periority has been given for completion of incomplete irriga-
tion projects earmarking the required funds for this purpose. With-
in the overall constraint of resources reasonable funds are also ear-
marKed for execution of new irrigation projects in the tribal sub-
plan areas. 

[Ministry of Home Affairs O.M. No. 16015122181-TDN 
4ated 31st December, 1982.] 

Recommendation No. 40 (Para No. 5.49) 

The Committee are surprised that no funds were aUotted for 
minor irrigation schemes under the State Plan upto 1977-78 and till 
that year Minor Irrigation Schemes were taken up only with Spe-
cial Central Assistance. The Committee feel that the major thrIlst 
should be towards Minor Irrigation Schemes which will prove 
more beneficial in the tribal 'areas and can be implemented more 
quickly and at lesser. 
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ItepJy of Government 

Under irrigation sector, the strategy is to give emphasis on exe-
~tion of minor ini-gation projects, renov!ition of tanks construction 
of dug wens and execution of small lift inigation projects. 

[Ministry of Home Affairs O.M. No: 16015122181-TDN 
dated 31st Deeember, 1982.] 

Recommendation No. 41 (Para No. 5.50) 

The Committee recommend that Government of Orissa should 
carry out a survey for major, medium and minor irrigation projects 
in the sub-Plan area prepare project reporfa on a priority basis so 
that these schemes can be implemented during the 6th Plan period. 
The Committee suggest that in respect of Major, Medium and Minor 
Irrigation schemes; master plans should be prepared so that there 
is a clear perspective about the potential of irrigation schemes to 
be implemented during the 6th Plan period. 

Reply of Govemmeat 

A master plan of irrtgBt10n . project in the tribal lub-plan areas 
is under preparation. 

[MfiUstry of Home Mairs O.M. No. 16015/22/81-TDN dated 
31st December, 1982]. 

Comments of the Commfttee 
The Committee cIesIn that the work reprdiq fl'ePal'8tion of 

master plam for irrigatiOn projeets in the wit-Plan area should be 
completed within • time-hound JIrOp8lbme .nd thtW should he 
tMplemented expeditiOUSly. 

Recommendation No. 43 (Para No. 5.78) 
The Committee note that during the period from 1974 to 1979, 

the number of educational institutions in the sub-plan area has 
risen from 9,983 to 11,979 at the primary stage trom 975 to 1679 
at the middle school stage and from 390 to 409 at the secondary, 
stage. The Committee are, however, perturbed to note that the 
achievements in improvement of LiteraCy among tribals is far 
from satisfactory. The rate of llteracy in sub-Plan area is 12.'79 per 
cent as ag8fnst 28.2 per cent f()r the State as a whole, among male 
tribals only 15.4 per cent and female tribals only 2.6 per cent. Out 
of 100 tribal students enrolled in Class I only 10 _read in ClIl88 V 
and 4 in Class XI. Thir Committee are not irlterested in the opening 
of a large number of institutions over a period of time, but in tM 

3604 LS-3 
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results they actually achieve. The Committee, therefore, suggest 
'that in order to improve the educational standard of the tribals-
results-oriented programmes should be taken up so that the money 
is well spent and does not go waste. In the long run the real test whe-
ther the education policy in Sub-Plan area has been successful or 
not is to be judged by the fact whether the tribal population have 
become literate vis.a-vis the non-tribal population in rest of the 
State and they are able to join the main-stream of society. 

Reply of Government 

The State Government have taken the following special pro-
grammes for spread of literacy among the tribal population: 

1. To make tribal children school minded 1855 Pre-primary 
schools have been opened in· the low literacy pockets in the suba 
Plan areas. 

2. As the rate of drop outs in very high at the primary level, 
the State Government have decided to provide residential facility 
at the primary School level, to reduce the drop out ratio. 

[Ministry of Home Mairs O.M. No. 16015/22/81-TDN dated 
31-12-1982]. 

Recommendation No .• (Para No. 5.81) 

The Committee also recommend that curriculum of school edu-
cation 'in the tribal areas should be suitably modified so that the 
tribal students are able to earn their livelihoode after completing edu-
cation in school. The Committee also suggest that the educated 
tdbal youth should be encouraged 'to join the teaching profession 
aad they should be posted as teachers in tribal areas to enable 
them to play their part in propagating and spreading education 
among their borthers and inclucate in them the desired interest 
and love for education. 

Reply of Government 

Noted. This will be implemented as far as practicable. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN dated 
31-12-1982]. 

Comments· of the Committee 

ne Committee stre.. that greater effcmts should be made to 



29 

ensure 'that tribal teachers are posted in Sehools in the sub-Plan 
areas, if necessary by relaxm, the minimum educational qualifica-
tions. 

. Recommendation No. 48 (Para No. 5.89) 

The Committee regret to note that there is shortage of doctors 
and also of nurses in the medical institutions in tribal areas such 
as dispensaries, mini health centres and Mobile Health Units, 
etc. The Committee recommend that all the medical institutions 
in the sub-plan. area should be provided with qualified doctors 
and nurses, if necessary, by giving them incentive so that proper 
medical care is provided to the tribals of the area. The Government 
should also ensure that essential medicines are made available regu-
larly to these institutions located in remote areas. 

Reply of Government 

State Governme'Jlt have taken steps to ftl1 up the vacant posts of 
medical oftlcers in the tribal areas. Essential medicines are made 
available regularly to the medical institutions located in the tribal 
areas. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN dated 
31-12-1982]. 

Recommendation No. 49 (Para No. 5.90) 

The Committee feel tha:t there is substance in the guidelines 
issued by Ministry Of Home Affairs that in Tribal sub-Plan Curative 
medical centres should be evenly distnbuted so that every pocket 
of 10,0Q0 population has one curative medical centre. 

The Committee hope that the State Government will take neces-
sary steps to set up maximum number of medical centres in the 
tribal areas during the SiXth Plan periOd although due to financial 
constraints the estimated target of 279 additional centres in tribal 
areas might not be achieved. 

Reply of Government 
The State Government have decided to have two primary health 

centres otherwise known as subsidiary Health Centres, in each 
block in the Sub-Plan areas. Steps are also being taken to 'open new 
sub-centres in tribal areas at the rate of one centre for 'every 5000 
population. But this programme will be implemented in a phased. 
manner according to availability of funds. 

[Ministry of Home .Affairs O.M. No. 16015 122 I 81-TDN 
dated 31st Uecember, 1982.] 
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ReeommeadatioD No. 52 (Para ~. 5.,t83) 
. . 

The Committee are at a loss to understand as to why 'proper 
statistics about the total length of aU wheather . roads and fair-
weather roads in the sub-Plan area in 1974 are not available With 
the State Govt. The Committee are of the view that in the absence 
of such basic data it is not possible to make a realistic assesllment 
about the progress in road con8tr ~tion effected during' the sub-
Plan period 1974-80. The Committee, therefore, suggest that the 
state Govt. of Orissa should ma.lte appropriate arrangements imme-
diately to set up a monitoring cell at the State level for the com-
pilation and maintenance of statistics relating to development pro-
grammes in the sub-Plan area. T.ae Committee need hardly stress 
that even thougb there are m:lOy agencies for construction of 
different types of roads, each such agency should be required to 
send half-yearly returns to the Monitoring Cell about the progress 
made in the construction of roads under their charge. 

Reply of Govenunent 

Steps are being taken to monitor the progress of construction of 
roads in the tribal areas. 

[Ministry of Home Affairs O.M. No. l0015/22/81-TDN dated 
31-12-1982]. 

Recommendation No. 54 (Para No. 5.105) 

The Committee also suggest that Goverrlment of Orissa and the 
Ministry of Railways (Railway Board) should n rt~ a joint 
survey to find whether any specific areas UJ,lder tribal sub-Plan can 
be linked by rail with the main markets and growth centres keep-
ing in view the prospects of economic development of these areas. 
In the Committees opinion the question of earning revenue by Rail-
W.lyS in the immediate future should not aclipse the main issue of 
economic prosperity of the tribal people. 

Reply of Government 

Following new railway lines are at V'8l'iOllS stages of construction 
in the State of Orissa: - • 

(1) Koraput-Rayaguda 

(2) Daitari-Keonjhar 

In addition, survey/reassessment are' being made for the follow-

ing new Unes:-

(1) Sambalpur-Talcher 

(2) Rupsa-Bangriposi 
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2. These sanctioned projects would open up preclomUlantly tri-
bal areas and help in their development. 

3. ~on whether the earnings mayor may not be COD-
sidued fer taking the decision of construCtion Of new Ilnes would 
require to be ret.:red to the Planning Commission or'the Railway 
Convention Committee. 

[Ministry of Home A1rairs O.M. No. 16015/22/81-TDN 

dated.,31st December, 1982.] 

IIeeommeD.datiOD No. 38 (Para No. "10) 

The Comp)j,Uee are happyy to note that the TDCC hu found an 
expQrt outlet fDr the tamarind and bey suggests that avenues tor ex-
porting ~ Iorest produce should also be explored. The export of 
forest produce will not only bring foreign exchange to the country 
but also provide employment opportunities to the tribal population. 

Reply of Govemment 

Export outlet tor other forest produce is being explored. 

[Ministry at Home AJ!airs Oltrl No. 18016J12/81-TDN 
dated 31st December, 19&] 

ReeommeDdaiioa No. 51 (Para No. ~) 

The Committee unhappy to note that there are only 682 Sch-
Tribes among 2821 emplOYed in the LAMPS. The Committee suggest 
that more eaplpYmell.t opportunities should be given to the tribals 
in the I..SIIEPS which have been set up in tribal areas primarily for 

the benefit of the Scheduled Tribes. 

Reply of Government 

In case of future apPOintment due opportunity will be provided to 

the tribals. 

[Ministry of Home Affairs O.M. No. 16015f22/81-TDN 
dated 31st December, 1982.) 

Becommendation No. 60 (Para No. 5.161) 

The Committee are unhappy that though the sub-Plan area in 
Orissa has _y important major industries and mining complexes, 
yet these industries have not provided employment opportunities to 
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the tribals so as to improve their economic condition. The Committee 
~ t that the Ministry of Home A1fars should impress upon the 

~ ic Sector ~ rta in  located in tribal areas to step up the 
mtake of local Scheduled Tribe and Scheduled Caste candidates both 
as regular employees and as apprentices. The CotQJ1littee need hardly 
stress that it is the moral duty of Public Sector Undertakings to do 

their utmost to absorb trained Sch. Caste/Sch. Tribe apprentices in 
different trades in their respective organisations. The State Gov-
ernment should set up Industrial Training !Institutes in Tribal areas 
to the maximum extent possible and also keep a watch that the Train-
ing Institutes .and polytechnics in the State turn out maximum num-
ber of trainees in those trades for which there is demand in the Pub-
lic Sector Undertakings. For this purpose there should be close liai-
son between the State Industries Deptt. and the Public Sector Under-
takipg. The State Government should alSo give adequae publicity 
among tribals about the traininglemployment oppbrtunities available 
to them in major industries located in sub-plan area: \ 

Reply of GoV8l"D.lD.8l1t 

'rhe Orissa Reservation of Vacancies in Posts and Services (for 
Scheduled Castes & Scheduled Tribes) Amendment Bill, 1982 has 
been passed in the Orissa Legislative Assembly on 8-4-1982. In the 
Amendment Bill provision has been made to make the Reservation 
Rules applicable  to the Corporations, Public Sector Undertakings 
etc. ~ . I ,, ~~ 

New Industrial Training IInstitutes are being set up in the tribal 
areas· For instance, a Poly Technic School has been established at 
Rayagada in Koraput district and a new m has been opened in Phul-
bani district during 81-82. A new m has also been opened in Bolan-
glr district. It will cater to the needs of Bolangir district and adjoin-
ing districts. 

[Ministry of Home Aftailu O.M. No. 16015/22/81-TDN 
dated 31st December, 1982.] 

Recommendation No. 61 (Para No. S.lltA) 

The Committee recommend that the tribal families who have 
bt.oen displaced as a result of setting up of major industries in the 
tribal areas should be given adequate compensation on a priority 
basis and necessary arrangements should be made both for their re-
habUitation and providing them employment in those major in-
dustries. . •.. y' 
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Reply of Govemmeat 

State Govt. l1ave reported t~t the action on the reconunendation 
is being taken. 

[Ministry of Home Aftairw O.M. No. l6015/22J81-TDN 
. . dated 31st December, 1982.] 

{'"omment& of the Committee 
The Committee would like 'to know whether all tbe displaced 

tribals have been properly rehabilitated aDd given suitable 
employment. 

Recommendation No. 62 (Para No. S.IIZ) 

The Committee noted that there is good potential for tassar pro-
duction in the Sub-Plan area of Orissa and the State Government has 
already taken steps towards the development of this industry. The 
Committee suggest that silk: manufacture should also be developed 
on a large scale in the tribal area under the guidance of Central 
Silk Board 

Reply of Govemmeat 

Recognising the potential that exists for tassar sericulture indus-
try in the tribal areas of Orissa, Government of India have included 
Orissa as one of the seven States for implementation of an Inter .. 
State Tassar Project at an outlay of RB. 10.50 crOl'es during the Sixth 
Plan period. Of this amount, Orissa State will receive a share of 
Rs. 1.50 crores. With the implementation of this Project infrutruc-
tural facilities in tassar silk areas of Orissa will be created. These 
facilities include plantation of host Arjun trees for tassar-rearing, 
setting up of pilot prOduction Centres, grainage for silk-worm egg 
production, cold storage for preserving eggs, cocoon market com-
plex, trairrlng in reeling activities for tassar tribal families ,nd assis-
tance to State leyel organisations for marketing of cocoons and raw 
silk. The Project as a whole is being implemented under the overall 
guidance of Central Silk Board. 

[Ministry of Home Mairs O.M. No. 16015f22/81-TDN 
dated 31st December, 1982.] 

BeeommeDdation No. 64 (Para No. 5.1") 

The Committee suggest that Government of Orissa should iden-
tify particular cottage industries which have good potential for 
development in sub-Plan area and encourage the tribals to develop 
those industries by providing them. credit. marketing and training 
facilities. Necessary guidance and technical know-how should also • 
be provided to the trihals to improve the quality of their producta. 



The Committee feel that some of the crafts with necessary financial 
. o~t can ~ nt the income of the tribal people and if any 
government agency provides fair price to the craftsmen for tbeir 
products they can utilUJe their art as a permanent source ot income. 

&eply of Govepunent 

State Government have reported that particular cottage industries 
which have got potential for development in sub-Plan area have 
~ identifted and nec:easery assistance and training . ~i iti  are 
being provided to the tribal youths to develop those industries. 

[ll(b11str¥ of Home AffIUIw O.M. No. 14$015j22j81-TDN 
dated 31st December, 1982.] 

eo ....... 01 ta.. Com.miUee 
'l'''e State Goverpment shoul.d ensure that adequate marketing-

MllttflS are ~ ai a 1  tQ .. tribal craftsmen for the sale of their 
products. 

co ~. ~o. 84 <r.-No. 5.178) 
The Committee note that the Qovt. of Orissa.is taking steps to 

record forest villages 88 revenue Ylllages. The Committee 1'8com-
mend that this work should be completed immediately and all 
social economic developmental programmes undertaken in revenue 
villages should be extended to Forest Villages. 

~  of o ~ nt 

The l'ecommendation is noted and settlement operatiOns by the 
State Government are in progl'c!ss for action' in this direction. 

[Ministry of HOllle Affairs O.M. No. 16015j22/81-TDN dated 
:Ust December 1982] 

Recommendation No. 68 (Para No. 5.181) 

The Committee note that the collection charges of forest pro-
duce paid to tribals is fixed by the Collector depending upon the 
prevailing market priecs The Committee hope that the State 
Govt. will ensure that .the collection charges are adequate in the 
context o~ rising prices of commodities. 

Reply of Government 

. ".rhe ~ co n~ation has been noted by the State Government. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN dated 
31st Deo.,mber 1982] 
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Bet.:OJIUI)eaclatioa No .• (fara No. 5.JJ1) 

The Committee are glad to note that Horticulture hu beea 
accepted as a Major Thirst Programme in the Tribal sub-Plan area 
in Orissa and a method. known as iIn ritu plantation which is based. 
on a low cost technology has been developed for large scale truit 
plantation in high lands and hill slopes in tribal areas. This method 
has become very popular among the tribals and during the last six 
years (1974-80), ower 17,840.84 acres of land has been su.ccessfully 
developed und8l' Horticulture plantation scheme. The State Govt. 
a ~o i ~ training to tribal· boys in Horticulture technology. The 
Committee further· note that plantations which were railed during 
1975-76 and side-grafted during 1977-78 have started bearing fruits 
and in another three or four years they will reach economical bear-
ing stage. The Committee hope that in order to upUft the tribals 
economiCally this programme will be continued during the Sixth 
Plan With greater vigour and at the ADle tUne the State Govt. wW 
ensure that there is no exploitation ot tribals by mtddh!P'8ll in the 
disposal of their fruits. In the committee', opiDioa marketing 01. 
fruits should be entrusted to various cooperathre societies. 

Beply of ~~.na nt 

During the Sixth Plan period horticultural plantations in the 
Tribal sub-Plan areas are ccmtJnuing. 

~t  have beep. t{lken to arrange ~ tin  of irWts like 
~, i~ , aI ;~a grown ~ , tribals through TDCC and 

~t r Coo, . ~ ~ . 

[Ministry of Home MaiN a.M. No. 16015j23/81-TDN dated 
31st December 1082J 

Reeommendation No. 71 (Para No. 5.113) 

The CQmmittee suggest that a large portion of the forest revenue 
should be spent on the development of tribal areas and tribal people. 

Reply of Government 

The recommendation has been noted by the State Government. 

[Ministry of Home Aftairs O.M. No. 16015/22/81-TDN dated 
31st December 1982] 

Recommendation No. 72 (Para No. IUN) 

The horticult\U'e, there is scope for development of both long 
tenn and short term fruits depending upon the agroclimatic condi-
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tions and irrigation facilities. The Committee recommend that as 
far as possible there should be mixed fruit approach i.e. plantations 
of both short and long term ftruits should be grown so that the tribal 
people nave not to wait for long for getting return from the plan-
tations. 

Reply of Government 

The recommendation is accepted, subject to the compatibility of 
trees with particular agro-ecological conditions. 

[Ministry of Home AffaiI'S O.M. No. 16015/22/81-TDN dated 
31st December 1982] 

Recommendation No. 74 (Para No. 5.208) 

The Committee are concerned to note that although there is 
tremendous scope for development of poultry, Goat keeping in the 
sub-plan area yet these programmes have not picked 'Up well and. 
the poultry farming has been a total failure. The Committee sug-
geGt that before lauching such programmes proper training must be 
imparted  to the beneficiaries in regard to the maintenance of birds, 
animals etc. Besides this, a periodical review of each programme 
should also be made to find out the extent of itS success or failure. 

Reply of Government 

Efficiency Audit Organisation of the State Govt. has recently 
reviewed the progress of implementation of the goatery programme 
in the sub-plan areas. The report in under consideration of the 
State Govt. State Govts. have been requested to take full advantage 
of programmes like TRYSEM to impart training to beneficiaries in 
regard to maintenance of birds, animals etc. 

[Ministry of Home Affairs O.M. No .. 16015/22/81-TDN dated 
31st December ] 982] 

Reeommendatioll No. 75 (Para No. 5.zoe> 
The Corpmittee feel that there o~  not be too much emphasis 

on: importing new varietIes of animals in the tribal areas as their 
survival is sometimes difficult on account of lack.of training of the' 
local people in handling those animals and also due to insufficlent 
arrangements for  supply of feed and veterinary aid. The Com-
mittee, therefore, suggest that animal husbandry proJ,!rammes for the 
tribal areas should aim at improving the local breeds of birds/ani-
mals by the method of cro~ r in  so that the local breed gets 
upgraded at lesser cost. 



37 

Reply of Government 

New varieties of animals are not imported to the tribal areas. 
Steps have been taken to upgrade the local breed of animals by 
cross breeding artificial insemination. Under goat programme 
instead of importing Beetal Bricks from outside the State, it has 
been decided to supply bucks of selective breed like Black Bengal 
fOf the northern districts and Kalinga bucks for the sauthem dis-
tricts which are available in adjoining areas and which can thrive 
well in the tribal areas. . 

[Ministry of Home Main; O.M. No, 16015/22/81-TDN dated 
31st December 1982] 

Recommendation No. 7G (Para No. 5.210) 

The Committee recommend that as suggested during evidence 
by the representative of the Planning Commission, the Govt. may 
take up the duck development programme in the tribal sub-plan ar~. 

Reply of Government 

Ducks development programme is under implementation in-some 
selected tribal areas. 

[Ministry of Home Main; O.M. No. 16015/22/81-TDN dated 
31st December 1982] 

Beeommendation No. 77 (Para No. 5.277) 

The  Committee note that the scope of development of fishery in 
tribal areas in extremely limited due  to inadequate water areas for 
development of pisciculture. The Committee suggest that, as pointed 
out by the representative of Govt. of Orissa during evidence, the 
possibility of developing fishery in the reservoirs of medium irrigation 
projects should be ~ or . 

Reply of Gove1'lUDellt 

There are 3,334 reservoirs (Major, Medium and Minor) in the 
State. Of them. the fishery rights of 21 reservoirs have been trans-
ferred to the Fisheries Deptt. Piaiculture development has been 
taken up in 25 reservoirs. Out of 21 reservoirs transferred to 
Fisheries Deptt., Pisciculture has been taken up in all the reaervoirs 
except Haldia in Mayurbhanj. For reservoir fisheries development, 
a Plan scheme has been taken up in the Sixth Plan period with an 
outlay ofRs. 15.00 lakhs. The current year's provision (1982-83) is 
Rs. 3.85 lakb& out of which RI. 2.10 lakhs has been quantifted for 
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tribal S'Ub-Plan. The strategy is to construct rearing tanks near 
the reservoir for systematic stocking and leasing them to Co-
operative Societies for exploitation. 

[Ministry of Home MaiN O.M. No. 16015/2Z/8Vl'DN dated 
31st December 1982] 

Recommendation No. 79 (Para No. 5.21'7) 

The Committee are in flUl agreement with the recommendation 
of the Working Group that the unit of planning for drinking water 
supply for the tribal arells should be a hamlet. 

Reply of Government 

The Ministry of Works and Housing has already addressed all 
the State o rn ~t t .on Territories requesting them that 
while indentifying t ~ problem-Villages in the Tribal Areas the 
units should be 'hamlet' rather. than a village. Copy of the letter 
is at Appendix II. 

[Ministry of Home Maih O.M. No. 160l5/22/8l-TDN dated 
3llt Deeember 1982] 

Recommendation No. 80 (Para No. 5.ZZ1) 

The Committee feel r ri ~ that many, colonies built for tribal 
people by the tribal Welfare Deptt. are deserted. This only shows 
that Deptt. wllich is responsible for the Welfare of tribals has 
no clear idea about the needs and preferences of the tribal people. 
The Committee need. hardly stress that it is no use spending 
lW>ney on costly housing programmes without ascertaining the 
wishes of the local people who have actua1ly to reside in these 
houses. The Committee suggest that tribal people should be en-
couraged to build their own houses and Govt. should provide neces-
sary help in the form of building material. 

Reply of Government 

The r c~ n ation has been noted by the state Government 
for adoption. 

[Ministry of Home Mairs O.M.· No. 16015/22/8l.TDN dated 
31.t ~ r 19621 



CIIAPTER m 
RECOMMENDATIONS/OBSERVATIONS WHICH' THE COM-

MITTEE 00 NOT DESIRE TO PURSUE IN VIEW OF THE 
GOVERNMENT REPLIES 

Recommendation No. 6 (Para No. 1.39) 

The Committee note that as per the""constitutional prOvision, out 
of 20 members of -the Tribes Advlsory Council in Ori$sa, fifteen are 
MLAs belonging to Scheduled Tribes and the remaining 5 members 
are non-MLAs. The Committee hope that while nominating non-
trlbals as members to the Tribes Advisory Council, it will be kept 
in view that they have interest in the welfare and advancement of 
the Scheduled Tribes and they have the time and energy to devote 
to the work of the Council. The Committee have been informed 
during evidtmce by the representative of the Ministry of Itome 
Mairs that the question whether non-tribals can be nominated to 
the Tribes Advisory CO'Ilncll has been referred to the MInistry of 
Law for its opinion. The Committee would like to be apprised of 
the opinion given by the Ministry of Law in this regard. 

:Reply of Government 

The Ministry of Law & Justice have opined that para 4 of the 
Fifth Schedule of the Constitution require that three-fourths of the 
total number of members of the Council shall be ftlled either by the 
representatives of the Scheduled Tribes' in the Legislative .AstJemb-
ly of the State or in case the number of such representations in 
the Legislative Assembly of the State falls short of the three-fourths, 
by other member of thOse tribes, i.e. persons belonging to a scheduled 
tribe community. 

Thus, para 4 of the Scheduled is silent about the remaining one-
fourth. It can, therefore, be concl'uded that after taking three-
fourths n'l.etnbers in the Tribes Advisory Council in the above 
manner, the remaining members in the Council can be eIther tribals 
or non-trlbals. 

[Ministry of Home Mairs O.M. No. 16015/22/81-TDN dated 
31st December, 1982.] 

39 
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Comments of the Committee 

The Committee would like the State Government to ensure that 
remaining one-fourth members nominated to the Tribes Advisory 
Council are conversant . with the problems of the Scheduled 
Tribes and they have the time and enerey to devote to the work of 
the Council. . 

Recommendation No. 12 (Para No. 2.31) 

The Committee note-that several authorities are concerned with 
the implementation of variolls programmes at ITDP level in Orissa. 
The Collector of the district is· the head of the developmen t team .. 
and he is responsible for timely implementation of schemes in the 
district. The Committee need hardly stress that unless there is com-
plete ('()ordination and cooperation among the various departments, 
speedy progress cannot be achieved in the. projects. The Com-
mittee are, therefore, of the opinion that there should be a single 
authority with adequate administrative and financial powers at the 
ITDP ]eve1. The. Committee trust that a proposal in this regard 
which is already under examination by the Government of Orissa 
would be given a concrete shape very quickly. 

Reply of Government 

The Collector is the Chairman of the Project Level Committee 
constituted at the ITDP level. The concerned District Level Officers 
are members of the Project Level Committee. A senior Class I 
Officer is appointed as Project Administrator of the ITDP. The 

" Collectc>r as head of the development team of the i tric~ is able 
to keep coordination among different departmental officers and sort 
out the bottlenecks wherever faced BOO's of the development 
blocks in the ITDP area have been brought under' the administra-
tive control of Project Administrator of ITDP. The State Govern-
ment feel that the existing system is working well. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN dated 
31st Pecember, 1982] 

Recommendation No. 14 (Para 2.33) 

The Committee have been informed during evidence that in 
Madhya Pradesh the Block Development Ofticers are under the 
Projeol!t OfRcer. This is an important aspect which should be taken 
into a ~co nt by the Orissa Government in order to improve the 
administrative set up of the ITDP level in Orissa. The Committee 
recomm\md that the officers who are responsible for implementing 
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the various schemes/programmes in the ITDPs should be made 
acCountable for the actual achievement to the Project Officer as the 
Committee are of the view that the single line administrative set 
up would be more e1fective for implementing schemes in the ITDPs. 

Reply of Government 

The Project Administrators of I ~ have been empowered to 
initiate confidential character rolls of the Block Development Officers 
working within their respective ITDP area. This will enable the 
Project Administrator W exercise effective administrative control 
over the B.D. Os. The Collector of the district who is the Chairman 
of the Project Level Committee of the ITDP is competent to 
exercise effective supervisory and coordinating control over the 
officers of different departments implementing ITDP programmes in 
exercise of the powers delegated to him by the State Government. 

[Ministry of Home Affairs Q.M. No. 16015/22/81-TDN dated 
31st December, 1982) 

Recommendation No. 25 (Para No. 4.13) 

The Committee note that in spite of the fact that Govemmen t 
of Orissa has taken various legislative measures to stop the tranBfer 
of tribal lands to non-tribals, a very large number of cases of land 
alienation are still pending disposal: The Committee suggested that 
all pending cases may be disposed of within a period of six months. 
The Committee also recommended that exemplary punishment 
should be awarded to unscrupulous persons who indulge in illegal 
and benami land transactions in order to stop this practice for ever. 
The State Government should evolve a suitable machinery for direc-
tion of cases of illegal transfer of tribal land. 

Reply of Government 

For implementation of the provision of Regulation 2 of 1956 and 
Sections 23 and 23A of O.L.R. Act, 1960, the progress achieved since 
enforcement upto the month ending March, 1982 is indicated below: 

._------_._. 
Regulation O.J •. R. Tntal 
!I of 1~  Acr, 1~  
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From the above table it would be seen that auf of 82,079 cases only 
1,164 number of cases are pending till March, 1982. This pendency 
cover the whole State. However, the competent authorities have 
been instructed from time to time to expedite disposal. Strict 
instructions have been issued recently to dispose of all such cases 
under the O.L.R. Act positively by the end of March, 1983. 

The Committee's recommendation for inflicting punishment on 
unscrupulous persons who indulge in benami transactions is under 
consideration of Government. 

Regarding Committee's suggestion fOlJ.'l evolving a suitable 
machinery for detection of cases of illegal transfer of land, it may 
be stated that the field staff of Revenue and H&TW. Deptt., are at 
present engaged in detecting cases of illegal transfer of. land and thei.r 
detection work is being reviewed on a monthly basis by the Col-
lectors and Revenue Divisional CommissionerS. 

[Ministry of Home Affairs O.M. No. l0015/22/81-TDN dated 
. 31st December, 1982] 

Comments of the Committee 

The Committee would like to be apprised of the c~ion of the 
Government on Committee's recommendation for inflicting punish-
ment on unscrupulous pel"llODS who indulge in ben ami transactions. 

Reeommendation No, 29 (Para No. 4.28) 

The Committee also feel that total coat of rehabilitation assis-
tance per bonded labourer fixed at Rs. 4000[-is inadequate in 
view of the existing cost of living. The Committee, therefore, sug-
gest that this amount should be increased up to Rs. 10,000/-which 
should be payable immediately on.a person being declared ,as bonded 
labourer so that he is able to stand on his own feet and does not 
revert to the practice of bonded labour. 

Reply of Government 

The Government of India have fixed the ceiling of assistance per 
bonded labourEl! at Rs. 4000/-. It has been the experience .of the 
State Government that the ceiling of Rs. 4000/-for each bonded 
labour beneftciary is inadequate, Government· of India were there-
fore moved to double the existing ceiling of assistance but they 
had not agreed to enhance the ceiling. The State Govt. is there-
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10re providiDg balance of funds required to ensure pl'Of'll" nhabW. 
·tatian of 'bonded labour beneflchuiea UDder the ERRP Prqp'amme In 
excess of the ceiling limit of Rs. 4.OOOJ-. 

[Ministry of Home Affairs O.M. No, 16015/22/81-TDN dated 
31st December, 1982] 

Comments of tbe Committee 

It sbould be ensured that finaneial usistanee and otJaer ..... 
provide.. ffJl' rehabWtation of bonded labourer are safftdeat 10 tItat 
he does not relapse into tbe evil practice. 

Reeommendation No. 45 (PUR No. 5.80) 

The Committee also suggest that in order to bridge the gap 
between the literacy level of non-tribals and tribals, elementary 
education should be given the highest priority under the minimum 
Needs Programme in the i~ct i  ~ar Plan ensuring that each 
tribal child gets the facility of primary educatioI? in his own village 
and it should not be Deceuary fOr him to cover any distance tor 
the, purpose. Likewise, a maa;ive programme for the adult "educa., 
tion among trlbals should also be launched. 

Reply of Government 

ToO i ~ nt the, programme qf universalisatton' of primary 
e<lueation priority is given to the elementary education; Under the 
minimum needs programme a child win not be required to walk 
more than mile to attend l:l primary school. A massive programme 
for ~n or a  education among tribals is under implementation 
during the current plan period. 

[Ministry of Home Mail's OM. No. 16015/22/81-TDN dated 
31st December, 1982] 

Reeommend,ati9n No. 47 (Para .Ne. 5.82) 

The Committee fail to understand 1Vhy twolleparate Dep8rt.. 
mepts i.e, the Education Deparlmentand the Harijan aDd Tribal 
~ar  art ~t, are doing the same type of WOrk in .the field 
of education in tribal sub-plan area of Orissa. The Comnuttee feel 
that two art n~ doinathe same type of work leads not only 
to confusion but also to lack of coordination. In order to avoid such 
. i ~ r.ponsiWliftr ~ ihem,' u.,e Committee lU.,.that 
QDl)' \be. ~ of I ~tioa "qld -be 1DIde'twpODIlDle ,.. 
the implementation of varlOUl prog:rammell relating to eduoMlfa 

360f I.B-4 ~ 
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in tribal areas. The expenditure on Education for Ashram Schools 
should not be made from the budget of the Tribal Welfare Depart:. 
ment but from the budget of the Education Department. . 

Reply of Government 

The H. & T.W. Department are managing the residential type 
of schools. But the Education Department have got no such resi-
dential schools. For the purpose of better administration of these 
residential schools the State Government feel that the management 
of the schools should not be transferred to Education & Youth Ser-
vices Department. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN dated 
31st December, 19&2] 

Recommenda'tion No. 63 (Para No. 5.163) 

The Committee also note that under tribal Bub-Plan Bee-keeping 
programme was started in 1976 and at present 100 bee-keeping 
centres are functioning in 21 LTDPs. The Committee constrain to 
observe that there has not been proper planning and monitoring of 
the bee-keeing programme in the tribal sub-plan area with the 
result that the programmes has helped the tribal people to increase 
their annual income by RB. 44 only during 79-80 whereas the money 
spent on staff salaries during the period was of the erder of 
RB. 2,50,000-/. The Committee suggeat that the Progreas of bee-
keeping programme should be reviewed first in the light ot the 
expenditure incurred thereon during the period 1976-80 and then a 
ftnal decision should be taken whether it is worthwhile to increase 
the number of such centres to 300 during the Sixth plan. 

Reply of GoYemmeDt 

State Government have reported that the bee-keeping Pro-
gramme in the Tribal sub-Plan area has been taken on an extensive 
scale and it is yielding better results. 

.I 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN dated 
31st December, 1982] 

Co_eats of the Committee 

The State Government shouldenaure that the funds alloeated for 
bee-keeping actually help in raising the economic standard of the-
iribals. 
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Recommendation No. 78 (Para No.5 .• ) 

The ConUnittee note that Government of Orissa have provided 
drinking water facilities in 7650 villages out of 10468 problem i ~ 

lages. identified by the State Public Health Department.The.. C ~ 

mittee further note that no hamlet-wise survey has been conducted 
by the State Government but it is estimated that the total nwnber 
of hamlets in tribal sub-plan areas is around 15000 out of which 
drinking water facilities have been provided in 8000 hamlets. 

Reply of Government 

Universal Bench Mark Survey has been conducted in the 'tribal 
sub-Plan areas. After . the survey report is made available the 
information about the tribal hamlets having no drinking water 
facility will be known. However, with special central asaistance of 
Govt. of India, steps have been taken to provide driDldDg 'water 
facility in the tribal hamlets which do not qualify for provision of 
drinking water facility under Minimum Needs Programme. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN dated 
31st December, 1982] 

Comments of the Committee 

The Committee stress that driDJdn, water faeility should be 
ro ~ in each hamlet in the trib.1 areas duriDg the Sixth PI". 
Year Plan period. 



CHAPTER IV 

C ~ I / I  IN RESPECT OF 
WIIlCK ItI!8..tES OF GOVERNMENT HAVE NOT·BEEN 

ACCEPTED BY THE COMMI'M'EE 

Recommendation No. 3 (Para No. 1.22) 

The Committee have been infonned that Universal Bench Mark 
Survey has recently been completed by the Tribal and Harijan 
ReIe8l'Ch InItituteof the Government of Orissa to assess the percen-
tate of ~ living .below the poverty line. They welcome the 
pt'epcJSal of the Government of Orissa to bring 50 per cent tribal 
popuUltieD .bove. the poverty line during the Sixth Plan Period. 
The . C i~ ~ that all-out efforts would be made by the 
Gov:ernmea,t of Orissa to achieve this target. and requisite assistance 
would aIao,~~ i  by the Union Government to help the State 
Government in achieving their aim. 

I  ' ~ ,. ,I, I' • 

• ...• . '  ! I ~~ n ation No. 4 (Para No. 1.23) 

The representative of the Planning Commission has stated 
during evidence before the Committee that recommendation of the 
Working Group. about bringing 50 per cent of tribals above the 
poverty line during tp,e Sixth Plan was not accepted by .the an~ 
nitig Comniissionoocause they fear that this object might not .~  

fulfilled due to various factors. The Committee are not happy about 
two divergent views expressed by the State Government and the 
Planning Commission in this regard. The Committee, 'no doubt, 
. agree that exact targets in tenns of figures cannot be fixed in such 
ventures, but at the same time, such matters have to be sorted out 
after mutual discussion and after making an in depth study of the 
whole matter. The Committee, therefore, recommend that represen-
tatives of the State Government, Planning Commission and Ministry 
of Home Affairs should go into the question jointly whether 50 per 
cent of the tribals can be brought above the poverty line by the end 
of the Sixth Plan and then devise neceslilary schemes and pro-
grammes accordingly for implementation. The cOmmittee need 
hardly stress that creation of adequate infrastructure for implemen-
tation of various developmental programmes is the very foundation 
of the Plaaning process and such appraisal has to be made in a 
realistic manner. The Committee also recommend that the Planning 
Commission (Department of StatistiCS) should maintain separate 
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data regarding development and achievements IDacle m tile triIIa1 
areas for the purpose of future planning and ~ with tile 
authorities of the State Government. 

Reply of GovernmeDt 

The Report of the Working Group on Tribal DegeJopment 
recommended that "In the Sixth Plan the most urgat task would 
be to create in the economic field, impact of an weier w1!ticb will 
enable 50 per cent scheduled tribe families to cross over the poverty 
line, requiring increase in productivity levels in tho fleld of agricul-
ture, horticulture, animal husbandry, forestry, industry, etc." 
Planning Conunission examined this recommen.dation carefully. It. 
was, however, felt that, since approach to tribal development is to 
formulate area-based plans with focus on scheduled tribe r~ ri i . 

it may not be possible to fulfil the objective of enabling 00 per cent 
of scheduled tribe familiC's to cross the povert.y I1nc as mentioneu in 
the recommendation, in a single five yeur Plan. The difficulty 
('nvisaged in adopting this recommendation ;)~; :.l national norms W1)$ 
that. creation of' infrastructure like credit. markding, eomnmnica·· 
tion, electrification, health an.d educational ~ r  i('e:; etc. have not yet 
developed fully in tribal areas while intl!grat.eu ra i ori~nt  pro-
grammes are still in an cll.bryonic stage i ar~ [!'OIll over-'all eonst-
raints of financial resources. In view of this, t.o set a target of ta n ~ 

50 per cent ST families above the poverty line cannot bl" ~ a ,i  nnd 

it would generate n. false hope. 

However, any particular State having ihis objective in view, 
while implementing tribal development programmes and makinr.-
maximum possible efforts towards achieving it is efJJJDlle]ldP.d In. 
this context Orissa's objective to enable 4.25 larm falll!l:iBes (le., 
50 per cent of total Scheduled Tribe families) to ena tile pnerty 
line by the end of this Plan is welcome and the UlIiiIDI f:O:wleJi .. lieDt 

would assist the State Government in their r.trwt 1m- aehiev.imr 

their aim. 

In the recent detailed discussion of Orisaa's Six1.b FiY(' Yl.-ar Pl8n 
for tri»al developDent. it was, however, noticed tlaat .f.Z Jal:b or 
scheduled tribe families to be helped to cross the ~ Jfnet, has 
beea targetted by the State Government on the assumption of a 
much larger special Central assistance than Orissa is 6Ittt1ed ~ as 
p8l" formula of clistribution of special Central assiSf;mett. T!JI! State 
Gowmment stated that their target will need to be ~ dGwIt.Ut 

special Central assIstance proposed was not made :Mdf=..bJ'c. WfriJe 
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i J i~ ~ :State's proposah a number, of lacunae in Plan Docu-
rnent''WhkillJwGuld preclude achievement of taking 50 per. <.'eQ.t ST 
families above the poverty line, have . been noticed. The State Gov-
~rn nt has yet to identify families below the poverty line and 
spell out the methodology by which the identification would be done. 
Further, account as to effort by different sectors of development, 
e.g., agrtcalture, animal husbandry, small scale industries etc., for 
the' development of' individual families and their impact on improv-
ing the'level·of living of tribal population has to be worked out. 

The suggestion that the Department of Statistics should maintam 
separate· data regarding development and achievements made in 
the tribal areas has been noted and the Department is already on the 
ta ~ of cOnipiling. separate data for tribal areas . 

. [PllUlning Commission O.M. No. PC/BC/15-l (7)-A/ORI-80, 
dated July, 31, 1981.] 

Comments of the Committee 

Please see Chapter I, Para 1.4. 

. Beeommendation No. 8 (Para No. 2.9) 

The Committee r ~t to note that the performance of the Central 
Ministries in regard to-quantification and eannarking of funch; for 
their ·sectoral;programme to be implemented in the tribal areas has 
not been upto :the. mark in spite of the fact that necessary guidelines 

were issued· by I the Planning Com.mi$sion as far back. as 1977. The 
Commitbile ~  that a special responsibility rests on the Central 
MiniStries as they are expected to play a positive role and the role 
of a 'leader ·in the tribal development in respect of their respective 
sectors. The Committee need hardly emphasise that all the concern-
ed Ministries of Government of India should evolve suitable pro-
~ fqr, the, ~ o nt of tribal area'S in consultation with the 
<Government Of Orissa, Ministry of Home Mairs and the Planning 
C ~ ~ •.. ~i  fUnds for the on-going schemes and for new 
c . ,~,.  n ~ nt  and about appropriate strategy for their 
effe,ctive ,~I 1 ntation so that there is perceptible improvement in 
the qu,ality o~, Alfe qf the tribal people during the Sixth Plan period. 

~.Co~~~ it  that there should be proper moDitoring· of 
a~  . ~ ~~tai . schemes ~ i ~ nt  in Tribal areas 
in order to assess their performance and achievements. 
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Reply of Government 

Planning Commission have already written to'the Wnou. C ntr~  
Ministries/Departments in regard to their responsibWtieI 1M' pro-
grammes. to be implemented for the tribal areasfpoople. (A eopy 9I 
letter a r ~ is at Appendix III. ' 

[ Planning Commission O.M. No. PCIBC/15-1 (7) / A/0RI.(lO. 
dated July, 31, 1981]. 

Further Reply of GOVel'D.D1eDt 

(PLANNING COMMISSION-BACKWARD CLASSES 
DMSION) 

D.O. No. PC/BC/1l-7 (1) -81-Vol. II dated 27th July, 1981 III 
regard to their responsibilities for programmes to be implemented for 
the tribal areas/'People was addressed to the following MiD1Itrl., 
Departments: -

1. Department of Agriculture and Cooperation. 

2. Department of Food. 

,'3. Ministry of Communications. 

4. Ministry of Rural Development. 

5. MiniStry of Education and Culture. 

6. Ministry of Commerce. 

7. Ministry of Sodal Welfare. 

8. Ministry of Health and Family Welfare, 
I 

9. Ministry of Irrigation. 

10. Ministry of Civil Supplies. 

11. Ministry of Labour. 

12. Department of Power. 

13. Department of Industrial Development. 

14. Ministry 'of Shipping anci· r~. 

15. Ministry of Works and Housing. 

The Planning Commission·, have further stated that 
since the preparation of Tribal ~ an  in rapect of 
Central Ministries wu then just initIated, the information fumisbed 
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by the eoncemed Centra! ~  was netaclequate. Summary of 
the ~t c . t rni ~ by the ini tri i art n~ is given 

o ~  ." .. ., ... 

WMtMr .ebeae.ld.ti-·IdaC'ftleI identfied lor 
ltd tor tribal are.. XTD Project Arcu of 

Orilla. . 

AmeuM 
Q.uaotmec 
forlTDP 
Ori .... 

________ ----:...-. .... ----.. -... -... -.... . .~ ___ ... ____ -'-_'0 __ " 
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I. MINISTRY OF AGR.ICUJ.TURE &. IIlR.IGATION 

I. Crop oriented Progra-
aune 

\ , " 
I, ,. 

1I. Fll'IIlerics 

C ~ IIfiIrIIId PrtItrtlllfllW. 
I. 1119 dt'mollltration 
·O(.OIW bccaro NCb 'in 
tribal I)i.trictl of Ma· 
yurbhanj. K«>raput 
Ganjam &. Kalahanrli 

Jfislr"w 
I. Filb ~ , De\le-
lopment ~ nc  imp-
lemented in Ganjam 
Diltrict 

!t. De.elopment 01 la-
Irastrw::tural tacilitie. 

Not quantified 

in coastal fishing i a~ . 

Monitoring arrange. 
I1\4fIt. &. .... meRt of 
the Pro,rarnme don!'" 
hy the Mlniatry. 

The cOllc('l'I\ed Divi-
aions of the Ministry 
of Airic:ultUl"C"!It 
Cooperation nay" 
lakl'n stcl!-' to orga-
niSI! a rrpGl'tinll 
s)'ltem for monitoring 
thc schemes rolaling 
to Scheduled ri~.  

Schedul(·d t ~. 

lI. cdl has fn,n in 
i.t nc~ to dod 
with programmes f(>f 
-bf' devdoprnent of St:, f 
ST •. Q,ta! tcrl v ro~rr 5" 

rrvirw InC t~ 1 i i ~~  arc~ 

organised by Ih,' 
varioa. s'lhjrct mal trr. 
Divisions anrt in theS<:' 
mcclinlts the prog-
res, of SCI" & ~  

are review .. rt. 

!. Dry Laad ar in~. 

3. _l.an,ee to Staie 
Filberic. Corporatio. 
Under llitesratedDry Not anti~  
land Alrieultttral 

... SoillUlCl Water 
OUt tematloa. 

5. Cooperation 

6. AIr.cultural C~ it. 

Development n t ~t 
acerue, to all farmer. 
including tribab. 

Soil Conaervatio" ia Not qUDtiW. 
cac:bmcntl of Rift, 
Valley Project Mack-
klPld. 

a.rt i .i~int a ~ R.s. 1 •• ~. 
<;&pita! i:l.g IAMPs 
d ttrillf I gBo-8 r 

By the end or Sixth Plan 
~~ t. credit to 
.W8Ptr ....... iDelu. 
cU,.. so. pel ST .. 
~ be to the4D(teDt 
tlf SO" oe_ .... t. 
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----------------------------------------------
Social Poreatry and RI. 14. 21t 
Rur.1 Fiue-Wood PIaIa-

Not quantified. 

,1.". 
2. 1D4iIfII c....u.., ~ R6."b 

Tbe I.C.A.R. ~ Netfumfebed. 
rie' the tchemn 6: 
~ I..,. or 
Sixth Plan for sap &: 
TSP 

Not f\&naieIaed. 

3· ])1,.,"-' .,1'"" 
(i) FAtabilhm.entofFood I. ~ rt c  Notquantii«l Not quantiCo (', 
and NutrltiOD ProccJ- Save Grain Campaign 
sing Centre.. ODf' SGC Team it 

J09lted in Ora8. 
(ii) Development ofmo- ~t IS conduciting one 
de villaaoes n triba counc or STs The 
areAl uDc:'er the Save in tab of trainee. i. 
Grain compa1gn. 50 penon. every yrar 

(iii) Sup?,ly ofFoodgrairu 
at subsldiled rates in 
tract inhabited by tbe 
Primtive Groups 
among trbals' 

2. For the scheme of 
development of mock I 
village!. the pro-
po.al was or r ~r  

to the Stale Gov!. 

The Mini.try of J.abour' Dot framed any scheme for tribal devclopment in any State 
including Orissa' 

Tho Mini.try had iden-
tified lehemes and quan-
tified outla,. for Sixth 
Plan for 1'5' and SCP. 

No .eparate iDlorma-Not qunatHied Not quantified. 
tion available (or 
Ori .... 118 PRe 
and ~ 8 lub-c:entrci 
.re functionilllJ in 
Tribal arcu ofOri .... 

TIlero i. DO CClntr.J adivity in irriptioa c~ for clIplolatol Y 
drllllllr by tbe (kntr.J GUIlmd Water Board. 

~  1I DO centrally ~ oI J ed programme in r ~ ( t of rural 
. eleetrificati(lll. 

Oil seccblon of trees 01' torest origi n .~. 1,0 laldu 
for Sixth Plan. 

'll.e Winllf'r aot,:-
tioaed tlte Irription 
Projec:ce . of ~r 
EoIIIb ..... _i-
~

i . 

, ..... r Ihe 
tate PIao., 



I. Integrated Child 
Development lervices 
(IOOS) 

::I. Punctional Literacy 
{or Adult Women 
(FLAW). 

The Millistry do not 
nave tub-Plan for Tribal 
areas. 

Scheme, have been ide,,-

2 3 

9· D'potlmml oj ~ t i  

Marketing and services There i. no machinery 
Extelllion (entre in for monitoring the (l!o-
district of Samabalpur R.I. 1'00 lakha I'_el in tnbal 
OrillllB. fOI 1981-811. are... No ... esment 

I. ICDS-6 Projects; 1980-81 (grant 
relealed) 

2. FLAW-6 Projects Pnd«11 (lCDS) 
R. •• 17.011900 

FU W Proj«/s 
R •. 4;0!I,500 

II. Millj"ry tif SItfHlal (II T,..."..,. 

hu been made. 

Monitored by the Sod"l 
Welfare Ministry 
tbrourb monthly pro-
gre .. reports. 

tHied fot' the tribal-sub- No information hu been furnilhed. 
Plan. 

I. (n'egrated R.ura) De- Not furnished 
.... "Iopment Project 
(IRDP) 

F amilit s AJJilt611 
T",1Il SCIST 

[930.81 1000749 32117 

19 I 8~ 138367 !l517.>; 

:.I. A'Tdcultural Marke- ~o  rni~ , 

ting 10% of the Oul-
lay will be spent on 
ac ar~ ,tribal .rea. 

:I., ~ / tinna.1 Rural Em?loy-Not fl1rnished 
ment Programme 
(NltEP) '10% of the 
allocation earmarked 
for programmes direct-
ly benefiting SC & 
ST 

4. }o'inancia1 a.~i tancc ~ot furnished 
to auiloeel of land. 
Allocation in propor-
lion to the arca dis-
tributed. 

not quantified Not furnished 

Not quantified Not furnished 

Not qu.lntilied Not furnished 

Not quantified Not furni,hed 
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._-----_ ..•. __ .. _-----------
Marketing and Servic .. 
Elrtenaion Centre in 
diatrict of Sambalpur 
Orissa. 

RI. I' 00 lAkh There i. no Inachillel'Y 
for for monilOlillJ the pro. 

Ig81-a", Iramme.lntrib .. lare .. " 

15, Alu,i.rhy of Co_icllli4la 

16, MiltiJII')' of EUt,diM -' ClIl'are 

17 . MiIri·.hy.f \V Mks tIIId HOIUu,g 

No &IIe.ment has 
been made, 

No inforlTlillion furnished. -
[planning Commission O.M. No. PC/BC/15-1(7)/A-ORI-80 

dated 1 1 ~1983 and 6-3-1983]. 

Comments of the CODUIIiUee 

Please see Chapter I, para 1.7. 

Recommendation No. 16 (Para No. 3.17) 

The Committee are distressed to note that exercises in asseuing 
the problems of the tribal areas by the Union Ministries are still at 
a preliminary stage and the disaggregation of outlays in the CQe of 
certain programmes are merely notional. The Committee feel that 
it is no use treating a malady without its proper diagn.o&ia and 
impress upon the concerned Ministries of Central Government to 
make periodical assessments of the acbfevements made under various 
development programmes being implemented in the tribal areal. 
Mter making an assessment about various programmes the Minis-
tries should provide adequate funds for extending those programmes 
during the Sixth Plan period in order that desired results are achiev-
ed for the uplift of poor tribals. The Committee are not happy that 
the Central Ministries who were required to quantify the flow of 
benefits from their sectoral programmes to the tribal areas failed to 
discharge their duty with the result that no clear picture has emerged 
regarding the impact of various programmes executed under Tribal 
Sub-Plan for which funds have been provided partly or wholly by 

the Central Government. 

Reply of Government 

.  I 'The question of quantification of :funds for Tribal areas by the 
~nt~ Ministries is being pursued actively with them and this has 
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been taken up with the Central Ministries at a very high level. 
Discussions have already been held with the Central Ministries. 
Some Ministries have already quantified funds. 

[Ministry of Home Affairs O.M. ·No. 16015/22/81-TDN 
dated 31st December, 1982] 

Comments of the Committee 

Please see Chapter I, para 1.10. 

Recommendation No. Z6 (Para No. 4:.14) 

The Committee suggest that ~  taking up settlement operation, 
Government of Orissa must ensure that allotment of land to each 
tribal family is an economk unit so as to sustain the family and help 
them to become economically independent. 

Reply of Government 

Government have fixed the limit of 2 acres for settlement of un-
objectionable encroachment in favour of landless persons for agricul-
tural purposes. Under the Orissa Land Reforms Act, 1960, provision 
has a1'5o been made for allotment of surplus land not exceeding 0.70 
standard acres to landless persons in accordance with the priority 
fixed thereunder. 

The sub-Plan approach during the 6th Five Year Plan is to slrike 
a balance between a~ development and coverage of individual 
beneficiaries. The objective is to ensure that atleast 50 per cent of 
the tribal families are given adequate financial and technical mWs-
tance under different 'income gu.erating schemes to enable them to 
earn substantial additional income. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN 
dated 31st December, 1!C') 

Comments of the ~ 

Please see Chapter I. para 1.13. 

Recom1nO'ulatiou No. !7 (Para No. CoN) 

'l'tle Committee are distressed to note that the·Govez:runeI1t of 
Orissa has not so far conducted any systematic'SUI'Yey reorc:liDg the 
number of trlbals who had fallen prey to the bounded labour system 
in the State. The Committee fail to understand how the State Gov-
emment propose to eradlcatrt this evil practice stated to be prevalent 
mostly in the 90Uthern diJt:rieta ot ~a t. KaJabaOdj, Ga13Jam and 
Phulbari unless a survey 1a eond1.ateG .. as&eIS the magnitude of 
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the problem. The Committee, therefore, recommenil that earl,. _tips 
should be taken by the State Government to identify the bonded 
labourers through a systematic survey. . 

Reply of Government 

After dovetailing the scheme of Bonded Labourers' identification 
and Rehabilitation with the E.R.R.P. Programme there may be no 
necessity to engage any special agency to survey the incidence of 
bonded labour. According to the E.R.RP. Programme the bonded 
labourers are identify by the village Committee. Any attempt to 
identify bonded labourers through a systematic 'Survey might con-
sume time and money without bringing out any thing more tangible 
and beneficial than what is actually being done under the process of 
sel,{)cting through the village committee as envisaged under the 
E.RR.P. Programme. 

[Ministry of Home Affairs a.M. No. 16015/22/81-TDN 
dated 31st December, 1982] 

Comments gf the Committee 

Please see Chapter I, para 1.16. 

;Recommendation No. 28 (Para No. 4.25>-

.. The Committee further note that the State Govt. have decided 
to link up the programme of identification of bonded labour with 
the Economic Rehabilitation of Rural Programme scheme under 
which it is anticipated that out of 10 families to be selected at least 
two families may qualify to be included in the category of bonded 
labourers. The Committee are not convinced of the strategy of 
the State Govt. in this regard and would urge that an indepen-
dent survey may be conducted immediately. The Committee do not 
feel happy that in spite of the fact that the Central LegislaJtion 
about abolition of bonded labour system came into force in Orissa 
with effect from 25-10-75 still in the entire State only 354 bonded 
labourers were detected. This only shows the scant regard the 
Govt. of Orissa had show)1.to the Central Legislation. 

Reply of Government 

Certain difficulties r~ encountered earlier in absence of a suit-
a.blc c a~  in identifying bonded labourers. In accordance 
with instructions of Government of India to dovetail the Cenirally 
on ~  Scheme of RehabiJ,i.tation of Bonded Labourers with other 

ongoing schemes in the State and with. identification of bonded 
labourers to identify accelerated due to the process bonded labours 
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under the programme of ERRP after satisfying the definition of 
bonded labourers as in Section 2 (G) of the Bonded Labour System 
Abolition Act, 1976. 

Consequent upon linkage of this scheme with that of ERRP it 
has been possible to accelarate the process of identification of bond-
ed labourers and it may be noted that in certain districts like Cut-
tack, Puri, Balasore, Mayurbhanj, Sambalpur, Sundergarh and 
Bolangir where the incidence of bonded labourers was not reported 
earlier, a large number of Bonded labourers from the list of ERRP 
beneficiaries could be identified. Government of India have appre-
ciated the process of identification of bonded labourers through the 
programme of ERRP. By the end of April, 1982 out of 21,307 suspec-
ted cases of bonded labourers, 11,738 have been identified and freed 
and of these 720 bonded labourers have been rehabilitated. BesideS, 
6045 bonded labourers are in the process of rehabilitation. This 
appreciable increase in the number of bonded labourers identified 
and rehabilitated during the period is on account of dovetailing the 
Centrally Sponsored Scheme of Rehabilitation of Bonded Labourers 
with ERRP Programme. Hence the question of making indepen-
dent survey on identification of bonded labourers has not been con-
sidered nece8B8I"y by the State Government. 

[Ministry of Home Mairs O.M. No. 16015/22/81-TDN 
dated 31st December, 1982] 

Comments of the Committee 

Please Bee Chapter I, para 1.19. 

Reecmunendation No. 31 (Para No. "44) 

"l'he COJ'llmittee note that with a view to protect the tribal from 
exploitation by the liquor venders as per the recommendation of 
the Central Prohibition Committee, the Govt. of Orissa had adopted 
the policy of progressive closure of liquor shops in Tribal concentra-
tion areas as early as 1-4-74 and subsequently they closed 366 liquOl" 
shops by the end of 1979-80. The Committee are constrained to ob-
serve the Govt. of OrIssa have revened that poliCf and have atop-
ped further clollure of liquor shops. On the contra.ry during 1980-
81 they decided to increase the number of liquor shops and also re-
duced the number of dry days from 64 to 53 on the plea of pro-
moting temperance among tribals. For the year 1981-82, Govem-
ment of Orissa have already taken 'Il decision not to cloae any liquor 
shop on account of prohibition. The Committee are not happy 
about the shift in the prohibition policy of the State Government as 
they feel that loss in revenue can l?e made up from other sources. 
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It is quite surprising that the State Govt. seems to be very 
anxious to supply liquor botUes to the tribals l1lther than attending 
to the problem of supplying clean drinking water to them. The 
Committee therefore recommend that the natural pollcy of discon-
tinuance of commercial vending of liquor in areas of tribal concen-
tration should not be given up and. the Govt. of Orissa should review 
their decision that during 1981-82 no liquor shops will be closed, and 
if necessary some shops may be opened to check illicit distillation 
and trade. 

Reply of Govemment 

Keeping in view the Excise Poliey adopted by the neighbouring 
States, the Govt. of Orissa adopted the Excise Policy for the year 
1981-82 and decided not to close any more liquor shops on account 
of prohibition. It was futher decided not to reopen the liquor shops 
already closed and while opening new shops. All possible steps are 
being taken to safeguard the interest of tribals. Besides, the num-
ber of dry days have also been reduced from 64 to 53 in a year in 
order to check illicit sale of liquor in dry days for safeguarding 
Government revenue. 

[Minlstry of Home Affairs O.M. No. 16015/2MI-TDN Dated the 
31st December, 1982.] 

Commeats of the Committee 

Please see Chapter I, para 1.22. 

8ec:CMllmMdation No. 37 (Para No. 5.17) 

The Committee are surprised that no survey hu been under-
taken to I!.88e8S the quantum of land affected by Podu cultivation in 
Orissa. The Committee recommend that a survey should be con-
ducted immediately to as&eSI the magnitude of the problem so that 
development pro'grammes can be planned accordingly. 

Reply of Govel'lllll8llt 

Though detailed survey has not· been undertaken to assess the 
quantum Of land aftIected by Podu cultivation 1n Orissa, fairly accu-
rate information regarding extent of the area under shifting culti-
vation can be obtained from the Vegetation maps of India which 

'have been prepared by the Institute Francies, Pondicherry. The 
meuurement of the patches shows in the maps under shifting culti-
vation in di1!erent vegetational zones comes to about 26793.335 sqr. 
IQfa. which meaas that about 11 per cent of the total geographical 
area of. the State of 0ri8Ia is deeted by shJftfng cultivation. The 
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coyerage unci_r. IhiftiDa cultivation inclocieBnot _1 the SWidden 
plots but also imamU •• atijacent .U8U which are seriously 8!lfected 
by the practice o i~ cultivation. 

_  . According to a recent t ~ under FAO/UNFPA Project (BASI 
77 /POI) on 'Population Data regarding Forestry Communities prac-
tising shifting cultivation' followiDg area has been indicated for 
Orissa State:-

Slale Area uncler shifting 
C'. 1\!iv.&tioA in a yeaI' 

(IIa) 

ShiCtiDf 
Ctd&intion 
cycle 

Estimated total Area 
under shif'ti1l8 culti\.ation 

(ha) 

~
[Ministry of Home Aftairs O.M. No. 16015/22181-TDN 

. dated 31st December, 1982] 

Comments of the CollUlllttee. 

Please See ~ a. t r I, para 1.25. 

Becfeniinendation No. 38 (Para No. 5.28) 

The Committee note that a scheme ~or planation of fruit bearing 
trees on podu ravaged lands and for prevention of shifting cultiva-
tion has been fOl'mulatedby the State Govt. '!be Committee hope 
that in order to make the scheme a success proper attention will be 
given to the selection of fruit bearh1e tr~  depending upon the soil 
in a particular area' and other agro-clitnatic conditions etc. which 
wlll go a long way in raising the eCC)nornic standards of the tribals. 
The Committee are not happy that the tribals have been given only 
the right to enjoy the fruits of plantations and they have not been, 
made the owners of the land. The COIQrru,ttee feel that so long as 
the ownership right in and is not vested in the tribals they may 
not work wboleheartedly for the development of plantatiOns which 
may adverselyaftect the 'implementation of the· whole scheme . 

.,1,. of Govemment 
OrdiDarily the hi11810pea BI'e·podu ravaged'areas whicl\ are with-

in -tD·bbuIUlary ef reserved for.!eIt. The fruit plaDts 'faised In tile 
podu raftlld· aNas·Witt be &iva fib tile tribala pnetIIiDl 'Po4U ew,.. 
ti"ltion uradtt un:frUtbIary rlgb.l It ma,. Dot be pciIIIR)le to 'WIll 111 
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tribals the ownership right ill the land lying in the reserved forest 
area as this might lead to subsequent deforestation for immediate 
personal gains. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN dated 
the 31st !ncember. 1982.] 

Comments of the Committee 

Please see Chapter I, para 1.28. 
Reeommendation No. 50 (Para No. 5.102) 

The Committee are distressed to note that the roads have not 
been included in the core sector and very limited funds have been 
aUorated to the State Govt. of Orrissa under· the 5th Five Year 
Plan with the result that even the existing roads could not be 
maintained. The Committee fail to understand as to how in the 
absence of proper road communication facilities. the tribal will be 
able to get a fair price for their produce and how' far the protec-
tive measures adopted by Govt. against· exploitation of tribals can 
be enforced effectively. The Committee recommended that more 
funds should be provided by Govt. of India under the Minimum 
needs programme for construction of roads in the tribal areas. 

Reply of Government 

Tae importance of the Roads Programme has been accepted 
by the Planning Commission and an allocation of RB. 6.5 crores is 
available in the Plan provision of the Ministry of Shipping and 
Transport for the development of roads in Tribal Areas under the 
Central Sector Roads Programme for 1980-85. Some State Govern-
ments have sent proposals for allocation of these funds and the 
Government of Orissa can also take advantage of this fund 

[Ministry of Home Affairs O.M. No. 16015/22/&1-TDN 
dated 31st December 1982] 

Comments of the Committee 

Please Bee Chapter I. para 1.33. 

Recommendation No. 51 (Para No. 5.102A) 

The Committee need. hardly stress that the tribals of sub-Plan 
area should be covered by a net work of roads connecting the block 
headquarters sub-dMsional H.Qrs. and district H. Qrs. with market 
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and other growth centres and Govt. of Orissa should give the high-
est priority to ih.is programme. While implementing the pro-
gramme of construction of roads, Govt. of Orissa should ensure that 
bridges are also provided on the roads wherever these are neces-
sary. 

Reply of Government 

State Plan funds available for development of communication in 
the State and particularly, in the Tribal areas are not adequate to 
meet the need fully. However, the State o rri ~nt have taken 
steps to provIde bridges on the roads wherever necessary according 
to availab!lity of funds. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TPN 
dated 31st December 1982) 

Comments of the. Committee 

PleaSe see Chapter I, para 1.33. 

Recommendation Ni). 53 (Para No: 5.104) 

The Committee suggest that construction of roads in Fores.t 
areas should be the responsibility of the Forest Deptt. as these 
roads also help in the Development of forests and moreover the 
public Works Deptt. has limited capacity to construct roads in the 
remote tribal areas. 

Reply of Government 

It is actually found that tpe roads wing of theP.W.D. and Na-
tional High-way are better organised to do road works than the For-
est Department. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN 
dated 81st December 1982] 

Comments of the Committee 

Please see. Chapter I, para 1.36. 
. 

Recommendation No. 55 (Para No. 5.139) 

The' Committee note that as recommended by the Sawa -Commit-
tee, the Government of Orissa ha,ve organised 223 .Large Sized Mul-
tipurpose Societies (LAMPS) covering 118.blocks in tl:ae sub-Plan 
area to meet the requirements of t~ a1  relating to production and 
consumption credit, supply of seeds and other argricultural inputs, 
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supply of consumer good6 and marketing of then- agricu1tval and 

I minor forest produce In order to save thertl from the eltploltation 
of money lendets-cum-traders and bliddlemen who area major im-
pediment in the socio-economic progress of the tribals. The Commit-
tee also note that the Orissa State Tribal lle'Velopment Coop. Cor-
poration Is working since 1972. with the m4in object of collection of 
sutplus agricUltural produce/minor forest produce frolh trfbals and 
distribution of essential commodities/ cohsumer articles to them 
through the F.P. shops. However, the Govt. of Orissa haw dtClded 
to transfer these F.P. shops to LAMPS with ellect from 1-7-1979. 
The State Govt. have also decided to entrust the responsib1l1ty of 
implementing the public distribution scheme and other commodi-
ties in the sub-Plan areas to TDCC for which it has been declared 
8$ Apex Organisation with the LAMPS as its primaries. '!be Com-
mittee would like the State Govt. to ensure that there Is no con-
fusion/overlapping in the activities of the two organisations i.e. the 
TDCC and LA.Ml'>s and proper coordination is maintained between 
them. The State Govt. should also. ehS'Ure that l'rol'er check is exer--
clsed in the working of LAMPS and there is no scope for exploita-
tion of tribals by the staff working in LAMPS. 

Reply of Govemment 

The State Government have constituted a Coordination Commit-
tee under the Chairmanship of the CommiSSioner, Agriculture and 
Rural Development for ensuring better coordination between the 
LAMPS and TDCC in the field of collection of minor forest produce, 
surplus agricultural produce, distribution of contUbler articles and 
marketing of minor forest produce or surplus agricultural produce. 
Secretary, H.&.T.W. Department, Secretary, Agriculture and Co-
operation and the RCS, Orissa are the members of this Coordination 
Committee. . 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN 
dated 31st December 1982] 

Commebts of the Committee 

Please see Chapter I, para 1.39. 

Recommendation No. 56 (Para No. 5.140) 

The Committee are distressed to learn that the accounts of the 
Staie 't'ribalt)evelopmeht Coop. Corporation (earlier known 8S 
Society) for the period 1972-74 and thereafter have not been audt-
ted. The audit of accounts for the period 1972-74 taken up by Char-
tered Accountants in Jan. 1975 has not been completed so far. as 

p* 
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there appears to be some difficulty in the availability of records. 
The Committee note that a Committee headed by Sri Guru Charan 
Nayak, MLA was appointed to review the worldng etc. of the TDCC. 
Although the Comniittee had submitted its report in May, 1976 it 
is still under consideration of the Government. The Committee re-
commend that the working of the TDCC should be thoroughly exa-
mined and its accounts should be audited without any further loss 
of time to ensure that there is no misappropriation of public money. 
Government should also fix responsibility on the concerned officers 
for the serious lapse in not getting the accounts audited from year 
to year. 

Reply of Government 

r ~c  of need to update the audit of the accounts of Orissa 
Tribal Development Corporation has been impressed on the State 
Government. In the recent rneetirig for flnalisation of State Tribal 
sub-plan 1982-83, Chief Secretary of Orissa has been especially re-
quested in this regard. Special steps are being taken for audit of 
the accounts of the TDCC, Orissa by the Audit Organisation of the 
Registrar of Co-operative Societies, Orissa. 

[Ministry of Horne Mairs O.M. No. 16015/22/S1-TDN 
dated 31st December 1982] 

Comments of the Committee 

Please see Chapter I, para 1.42. 

Recommendation No. 5'7 (Para No. 5.141) 

The Committee find that under the present arrangements LAMPS 
are operating as agents of the TDCC. The Committee feel that since 
there has been no proper evaluation of the working of TDCC itself 
how this apex body can supervise the activities of 223 LAMPS. 
The State Govt. should consider this aspect in depth and ensure 
adequate supervision of the Working of both TDCC and the LAMPS. 

Reply of Government 

The Coordi'tlation Committee presided OWr by Commi-ssioner, 
Agriculture and Rural Development, Orissa constituted by the State 
Government will look into this. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN 
dated 31st December 1982] 

Comment'l of the Committee 

Please see Ch-apter I para 1.39. 
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Recommendation No. 70 (Para No. 5.19%) 

The Committee recommend that instead of giving limited owner-
ship rights to the tribals they should be made fullftedged owners 
of the places of land on which fruits are grown by them. This wUl 
not only give them a feeling of economic stability but also encourage 
them to work tirelessly on their "own land". 

Reply of Government 

Ordinarily the hill slopes are podu ravaged areas which are 
within the boundary of reserved forest. The fruit plants raised in 
the podu ravaged areas will be given to the tribals practising podu 
cultivation under usufructury right. It may not be possible to vest 
in tribals the ownership right in the land lying in the reserved 
forest are as this might lead to subsequent deforestation for imme-
diate personal gains. 

[Ministry of Home Affairs O.M. No. 16015/22/&I-TDN 
dated 31st December 1982] 

Comments of the Committee 

Please see Chapter I, para 1.28. 

Recommendation No. 73 (Para No. 5.195) 

The Committee suggest that Govt. should also consider the 
feasibility of setting up Fruit processing plants in areas where there 
is scope for large scale production of fruits. 

Reply of Government 

This is under consideration of the State Govt. 
[Ministry of Home Affairs O.M. No. 16015/22/&1-TDN 

dated 31st December 1982J 

Comments of the Committee 

Please see Chapter I, para 1.45 

Recommendation No. 81 (Para No. 5.ZZS) 

The Committee an! in agreement with the CoJIUDissjoner for Sche-
duled Castes and Sch. Tribes that rural eIectrlftcation is important for 
development of tribal areas. In the absence of necessary informa-
tion about the progress achieved in rural electriflcation during the 
Fifth Plan period in Tribal sub-plan area of Oriaa, it is dl1ftcult 
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for the committee to come to any definite conclusion. The Commit-
tee however feel that rural lelectrifications' Jghould be given top 
priQrjty during the Sixth ~ an period and more funds should be 
~r .at  for r~ra  electrification programme in tribal area's both 
by the Central and State Governments. 

l\eply of Government 

There are 18,272 inhabited Revepue villages in the sub-plan 
area covering 118 blocks, out of which till the end of 1979-80, 4021 
viUages were electrified. During the 6th Plan period it is proposed 
to. ~t i  3Q07 villages more izl the sub-plan area.,. Thus by the 
end of· 80-85, 7628 villages will be electrified in the sub-plan area. 

[Ministry of Home Affairs O.M. No. 16015/22"/&1-TDN 
dated 31st December 1982] 

Comments of the Committee 

Please see Chapter I, para 1.48 



CHAPI'ER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH FINAL REPLIES OF GOVERNMENT HAVE 

NOT BEEN RECEIVED 

Recommendation No. 9 (Para No. 2.10) 

The Committee feel that a vital role in tribal development a~ 

well as assessment of the achievements made as a result of various 
schemes/programmes is to ~ played by the Ministry of Home 
Affairs which is the nodal organisation at the central level for 
the development of entire tribal areas in the country. The Commit-
tee would, therefore, like the Ministry of Home Affairs to effectively 
coordinate the activities of all the Central Ministries with the con-
cerned State Governments as they alone can watch the balanced 
development of the tribal areas. The Committee recommend that in 
the Ministry of Home Affairs', a separate Departrrtent for Tribal 
Welfare should be set up so that there can be proper evaluation of 
the progress made in various developmental programmes being im-
plemented in the different tribal regions of the coUntry . 

... 
Reply of Government 

The Ministry of Home Affairs is already in correspondences 
with the Central Ministries to ascertain the steps taken by them 
for the development of Tribal Areas. The concerned Central Mini-
tries have been asked to prepare sub-Plans for Tribal Areas, and 
the matter being pursued with them. The question of having a 
separate department for Tribal Welfare, within the Ministry of 
Home Affairs, is under consideration. 

[Ministry of Home Affairs O.M. No. 16015/22/&1-TDN 
dated 31st I>eoembet 1982] 

Comments of the Committee 

As the question of ri~ a aeJluatc Department for Tribal 
Welfue 'Is peadtDI siaee ')OIlg; Ute·· CommIttee sa'" that aD earl, 
dedIIoe' sItoIdd'be taka. tlliBterard· They would abo Uke Ie 
be wormed of the final decisioD ia the matter. 
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Recommendation No. 15 (Para No. 2.34) 

The Committee understand that in Madhya Pradesh there is a 
Baster District Development Authority on the lines of Dancla-
karanya Development Authority to look after the development of 
that tribal district. The Committee recommend that Government 
of Orissa should examine the possibility of setting up Koraput DiS-
trict 'Development Authority to look after the development of 
tribals in Koraput. 

Reply of Government 

The question of setting up Koraput District Development Autho-
rity to look after the Development of the tribals in Koraput is 
under consideration of the State Government. 

[Ministry of Home Affairs O.M. No. 16015f22/81-TDN dated 
31st December, 1982.] 

Comments of the Committee 

The Committee trust that the State GoverDment will take fIDal dedsion 
in the matter urgently. 

RecOmmendatioD No. :zo (Pan No. 3.16) 
The Committee are unhappy to learn that all the Union Minis-

tries concerned with the work of tribal development have not 
established cells for monitoring of development programmes under-
taken in the tribal areas although the Planning Commission have 
specifically suggested that in the guidelines issued by' them to 
various Ministries that the Central Ministries must make their own 
arrangements for 'Suitable nominating of programmes in tribal areas. 
The Committee are also concerned to note that the Ministry of 
Home Affairs who shoulder major responsibility so far as tribal 
development is concerned also 'do not have adequate arrangements 
for monitoring various schemes/programmes in tribal area. The 
Committee strongly recommend that all the concerned Central 
Ministries should establish with adequate staff for monitoring and 
evaluation of their sectoral programmes in tribal areas, because 
expenditure of  funds without monitoring is of no use. 

Reply of Govemment 

The question of setting up Cells for Monitoring of programme 
of Tribal Sub-plan is being pursued with the Central Ministries 
~cti  at a high level. In the Ministry of Home Affairs a Monitor-
ing Cell has been set up. 

[Ministry nf Hnme Affairs O.M. No. 16015/22f81-TDN. dated' 
31st December, 1982.] 
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Comments of the Committee 

De COIDIIIiUee l118y be lafol'llled if monllioriDl CoOs 111ft ben let up' 
m the Ceatnl Ministries. 

RecommeodatiOD No. 41 (Para No. 5.51) 

. The Committee are surprised to note that different tylX"S of 
Minor Irrigation Project schemes i.e. Minor Irrigation (Flow), 
Minod Irrigation (Lift), Minor Irrigation (Dug-wells) and very 
small Minqr Irrigation (Flow) with less than 60 acres ayacut ar~ 
implemented by different agencies. The Committee suggest that 
one single agency should be made responsible for handling the 
execution of Minor Inigation schemes so that there is no problem 
regarding coordin'8tion among the different agencies and any over-
lapping between two or more schemes is avoided. 

Reply of Government 

The recommendation is under consideration, though no serious 
coordination problems and overlapping problems have been en-
countered in tribal areas. 

[Ministry of Home Affairs O.M. No. 16015/22/81-TDN dated 
31st December, 1982.] 

CoIIIIDeIIU of the ColDDl11tee 

11te Committee may be apprised of the fiul action lakea by the 
Sbte Go"emmeDli OR tbe reeomaaeDdIItioD. 

Recommendation No. 44 (Para No. 5.79) 

The Committee suggest that while planning school buildings in 
the tribal areas necessary provision should be made for construc-
ting laboratories, libraries, teachers' quarters etc. even at a later 
stage if the limitation of funds doeS not permit their construction 
initially. The cOmmittee recommend that in sparsely populated 
areas Ashram Schools or residential schools should be provid<!d and 
in less sparsely populated areas, hostel facilities should be provided. 
Besides glvblg scholarships, stipends, fre.e text books etc. to 
students Govt. should also consider the desirability of giving some 
monetary incentive to the tribal parents so that they do not feel 
the absence ot the child from home to attend to their domestic 
chores or to earn a paltry sum ot money. The Committee hope 
that these measures, if taken sincerely, will help reduce the rate 
of drop-outs at various stages of education which is very high at 
present. 
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RePly of Govel'lllaut 

At the primary school level in addition to providiAg residential 
faciHty regular attendence scholarships are also given to induce 
students to come to schools regularly. Garments are also supplied 
to the students of SevasJuams in addition to free text books. The 

. question of giving monetary incentive to the tribal parents for 
allowing their children to attend the school is under consideration 
of the State Government. 

[Ministry of Home Affairs 0.191. No. 16015/22;'81-TDN, dated 
31st December, 1982.] 

Comments of tile Committee 

The Committee should be intonned 01 the final deeisJon in the 
matter. 

Recommendation No. 66 (Para No. 5.179) 

The Committee note that the tribals are aUowed to collect the 
forest produce like Mahua, Tamarind, and Sal. In some of ·the 
Reserve Forests even edible fruits, roots, creepers, thatch grass, 
Sabai grass are allowed free to them. The Committee suggest that 

. a uniform policy should be adopted in all the reserve fornsts so 
that harmonious relations are maintained between the forest autho-
rities and the tribals and the tribal do not kel that their traditional 
rigbts and privileges are being encroached upon. 

Reply of Government 

The recommendation is being studied for consideration by the 
:State Government. 

[Ministry of Home Aftlairs O.M. No. 16015/22i81-TDN, dated 
31st-December, 1982.] 

Comments of tbe Committee 

T'beCellllDittee would Ike to know the ftaaI action taken in the matter. 

Recommendation No. 8f,(Para No.5.IHO) 

The Committee suggest that the Govt. dlould conSider planting 
more trees bearing oU seeds in the .forests 'So that edible oils could 
be extracted from them. and the foreign eKchan.ge being spent on 
the- import C!f edible oils is saved. 
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Reply of Government 

The recommendation is under consideration of the State Govern-
ment. 

[Ministry of Home Affairs O.M. No. 1 1 /22 n ~ dated 
31st December, 1982.] 

Comments of the Committee 

The CoDUDittee may be informed 01 the fiDal actioIl taken by lite 
State Government. 

NEW DELHI; 

MaTch, 24, 1983 

C iaitra 3~ 9 ~( a a) 

A. C. DAS, 

Chairman, 

Committee on the Welfare of 

Scheduled Catltes and 

Scheduled Tribes. 
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To 

APPENDIX U 

No. Z-20017/2/81-PHE 

Government of India 

Ministry of Works and Housing 

New Delhi, dated the 6th July, 1981. 

The Chief Secretaries of all State Govts. and Union Territories 
Administrations. 

SUB: Recommendation No. 262 of the report of the Commissioner 
for Scheduled Castes and Scheduled Tribes for 1978-79-Pro-
vision of Safe Drinking Water Supply in the Tribal areas. 

Sir, 

In supersession of this Ministry's letter No. Z-20017 !2/81-PHE, 
dated, the 3rd April, 1981, on the subject ~tion  above, I am 
directed to reproduce the contents of the Recommendation No. 262 
of the 26th report of the Commissioner for Scheduled Castes and 
Scheduled Tribes for the year 19 ~ 9 as under:-

Recommendation No. 262 

8.89. The protected supply of drinking water should be provided 
in tribal areas where it is lacking and the existing source should be 
improved. In the identification of problem villages in the tribal 
areas the units should be hamlet rather than a village. 

8.90. It is observed that various State Govts./Union Territories 
Administrations are not maintaining separate data regarding cover-
age of Scheduled Tribes under Drinking Water Supply Schemes. It 
is, therefore, not possible to know the exact coverage of this commu-
nity under the programmes. Separate statistics s,Pould be main-
tained for this community so that a realistic plan for drinking water 
supply arrangements for Scheduled Tribes community including 
target may be possible on priority ~ 1  .. 

The above recommendation of the Commisaioaer for Scheduled 
Castes and Scheduled Tribes has been under consideration of the 

72 



73 

Govt. of India for sometimes past. The need for fonnulating special 
component Plans for Scheduled. Tribes has already been stressed by 
the Prime Minister to ensure. the flop of benefits from development 
programmes to this weaker and deprived section of the population. 
The Working Group on Development of Scheduled Castes and 
Scheduled Tribes during the 6th Plan has also made a number of 
recommendations in this connection. 

High priority has been given in the Sixth Plan to the provision 
of safe drinking water to tfteprob1em villages where the position 
is more acute. An outlay of Rs. 2,007,11 crores has been .provided 
in the PI'8n for this purpose. Of this outlay, Rs. 1,407.11 crores are in 
.,tbe State Plans (Minimum Needs Programme) and Rs. 600 crores in 
·the Cent!'al Plans . (Centrally Sponsored Accelerated Rural Water 
Su,pplyProgramme). The Sixth Plan document states that the 
approach will be to provide at least one source of drinking water 
in every village Jdentified as a .scarcity or health problem village. 

Keeping in view of the above facts, the State Govts.fUnion Terri-
tories are requested to take urgent steps in the m'8tter of providing 
aafe drinking water to the tribal communities as indicated below:-
1. The protected supply of drinking water should be provided in 

tribal areas where it is lacking and the existing sources should be 
improved. ... 

2. In the identification of problem villages in the tribal areas, the 
.Jm1ts should be hamlet rather than a village. 

3. Separate data may be maintained for Scheduled Castes com-
.unities so tlmt a realistic plan for drinking water supply for this 
.ammunity may be drawn up and -target fixed on priority. basis. 
4. The nUJDber of SchedulM Tribes villages with and I without 

drinking water facilities may please be colleated and. furnished to 
the .Adviser, CPHEEQ, Ministry of Works and HOUSlng, Nirman 
Bhavan,New Delhi . 

. It will be highly appreciated, 1£ the steps· ta ~ by the State 
Gom. etc. are intimated to this Ministry at regular mtervals. 

Yours faithfully, 

'Sd/-

(L. M. MENEZES) 

Joint Secretary to the Govt. of India. 



Manmohan Singh 
14ember-Secretary 

My dear 

APPENDIX m 
D.O. No. PCfBC/1l-7(1)/81-Vol. n 

Planning Commission 
Yojana Bhawan, Parliament St. 

New Delhi, the 27th July 1981. 

In continuation of my earlier letter No. PC/Be/ll-! (7) 81 dated 
May 14, 1981, I enclose a copy of the Recommendation No. 2.9 of 
.the Parliamentary Committee on the' Welfare of Schectuled Castes 
and Scheduled Tribes on the Ministry of Home Affairs-Working 
of Integrated Tribal Development Projects in Orissa. As will be 
evident from the. Recommendation, the Committee desires that not 
only the sectoral outlays be indicated for the development of Sche-
duled Castes and Scheduled Tribes but that a special responsibility 
rests on Central Ministries to play a positive role in the tribal deve-
lopment in theh; respective sectors. Further, it has been emphasised 
that all the concerned Ministries of the Government of India should 
evolve suitable programmes for development of tribal areas in con-
sultation wiih Government of Orissa. They also desire that there 
should be proper monitoring of various developJllental schemes 
being implemented for tribal areas in order to assess performance 
and achievements. 

In view of the Recommendation of the Parliamentary Committee, 
you are requested to furnish information on (a) outlays and pro-
grammes implemented under your Ministry in the Tribal S'Ub-plan 
areas in Orissa; (b) whether your Ministry have set up any machi-
nery to monitor programmes in tribal areas of States having tribal 
sub-plans; and (c) whether any assessment of the programmes being 
implemented in tribal areas under your Ministry particularly Orissa, 
has been done 80 far. The information has to be furnished to the 
Parliamentary Committee by 1st August, 1981. 

With kind regards, 
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Yours sincerely, 
Sd/-

(Manmohan Singh) 



APPENDIX IV 

(yitk para 4 of Introduction) 

Allaly.i4 of the action ta ~n by G()Vernment on recommendatiODi contained in the ,,. 
Report ortho Committee on the Welfare ofSc:heduled Caste. and Scheduled Tribe, 

I. Total number of rerommendationl 

II. c o ~n at o /o n a on  that have been KCepted by Govermnent 
Vi. recommendatiON at Serial Number I. Q. 5. 7.10. II. IS. 17.  18. 
19. II, QIZ. !a3. !Z4.,o, SIZ, S3, 34, 35, S6. 39.4°,41.43.46• 4:8, 4:9. 511. ,54:, 
58,59.60.61, 61Z.1i4. 65. 68, 69. 71• 71Z, 74. 75, 76• 77, 79 I; Bo). 

61 

Number . .8 

Percentage to total 57 

IU. Recommendatic,ns/obaervatiOlll which the committee do not !knire to 

IV. 

pursue in view of the Governmenta replie. ( llii. recomzncadatioDi at 
Serial Number, 6, III, 14. 11,5, 119. 45. 47, 6S. I: 78). 

Numben. 

Percef\tage to total 

Recommendati01!ioblervation. in re.pect of which repliet of Goycrr almt t ave liD! 
been acc:cpted t}.e Committee and which require rdtna'ir>u (oi'" r_eu-
datiOIlIat Ser Number s. 4.8, 16,116,117.118, SI, S7,  S8, SO, 51. 5S. 55. 
56.57.70. 7S. I; 81). 

Number. 

Percentage to total 

V. R.ecommendatiom/obeervatiom in rcapec:t of which final replica of Govern-
ment have not been received (llidi rec:ommendatioN at Serial n t.~rI 

9, 15, 110,411, 44. 66 &t 67)· 

Numbers 

Percentage to total • 

75 

GMGIPMRND-LS [I-S604 19 ..a~,.  

II 

19 

IS 

7 

9 
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